30.04.2013

CONTENTS

Fifteenth Series, Vol. XXXIII, Thirteenth Session, 2013/1935 (Saka)
No.27, Tuesday, April 30, 2013/Vaisakha 10, 1935(Saka)

SUBJECT PAGES

ORAL ANSWER TO QUESTION
Starred Question No.481 3-5

WRITTEN ANSWERS TO QUESTIONS
Starred Question Nos.482 to 500 6-85

Unstarred Question Nos.5516 to 5745 86-459



30.04.2013

PAPERS LAID ON THE TABLE

PUBLIC ACCOUNTS COMMITTEE
80™ to 86™ Reports

COMMITTEE ON PUBLIC UNDERTAKINGS
22" to 25™ Reports

COMMITTEE ON ESTIMATES
23" and 24™ Reports

COMMITTEE ON THE WELFARE OF SCHEDULED
CASTES AND SCHEDULED TRIBES
27" Report

STANDING COMMITTEE ON AGRICULTURE
49" Report

STANDING COMMITTEE ON INFORMATION
TECHNOLOGY
43" to 46™ Reports

STANDING COMMITTEE ON FOOD, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION
28™ and 29™ Reports

STANDING COMMITTEE ON CHEMICALS AND
FERTILIZERS
33" to 35™ Reports

STANDING COMMITTEE ON RURAL DEVELOPMENT

38" to 41° Reports

STATEMENT BY MINISTER

Status of implementation of the recommendations contained in
the 40™ Report of the Standing Committee on Agriculture

on Demands for Grants (2012-13), pertaining to the Department
of Agricultural Research and Education (DARE), Ministry of

Agriculture
Shri Tariq Anwar

460-462

463

464

464

465

465

466

467

467

468

469



30.04.2013

MATTERS UNDER RULE 377

(1)

(i)

(iii)

(iv)

)

(vi)

(vii)

Need to construct a coastal belt from Azhikode to
Chenthrappinny in Kerala to provide protection
against sea tides

Shri K.P. Dhanapalan

Need to include Kosali language in the 8" Schedule
of the Constitution

Shri Amarnath Pradhan
Need to review the objectionable contents of the
Social Science Text Book of Ninth standard syllabus
of CBSE published by the NCERT
Shri N. Peethambara Kurup

Need to set up fast track courts to deal with cases of
sexual assault on children and women in the country

Shri Sajjan Verma
Need to seek the view of public representatives
before taking decision of closure of level crossings
in the country

Shri [jyaraj Singh
Need to release the share of Central Government for
Metro Rail Project on Vanaz-Ramwadi Corridor in
Pune, Maharashtra

Shri Suresh Kalmadi

Need to expedite the construction of bridge on
Buckingham canal on State Highway No. 58 in

Sadurangapattinam in Tamil Nadu

Shri P. Viswanathan

470-480H

470-471

472

473-474

475

476

477

478



30.04.2013

(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

(xiv)

Need to increase the limit of insured deposits by
individuals in Cooperative banks from Rs 1 lakh to
Rs. 10 lakh

Shrimati Sumitra Mahajan

Need to introduce a train named after Babu Veer
Kunwar Singh, the great hero of India’s First War of
Independence

Shri Nikhil Kumar Choudhary

Need to issue a commemorative stamp in honour of
Maharaja Satan Passi and undertake beautification
and renovation of the historical Satan Kot at Unnao
in Uttar Pradesh

Shri Ashok Kumar Rawat

Need to expedite the proposal for construction of
Railway Over bridges in Valmiki Nagar
parliamentary constituency, Bihar

Shri Baidyanath Prasad Mahato

Need to accord Presidential assent to the Tamil
Nadu Preservation of Private Forest (Amendment)
Bill, 2011

Shrimati J. Helen Davidson

Need to expedite introduction of MEMU train
between Erode and Palakkad town in Kerala

Shri M. B. Rajesh
Need to take necessary steps for introduction of
Metro Rail Transport System connecting urban

areas of Khurda, Jatni, Bhubaneswar and Cuttack in
Odisha

Dr. Prasanna Kumar Patasani

479

480

480A

480B

480CD

480E

480F



30.04.2013

(xv) Need to upgrade Cancer Research Institute, Adyar
in Tamil Nadu as a National Centre of Excellence

Shri C. Rajendran

(xvi)  Need to use advanced technology for development

of agriculture in the country

Shri M. Venugopala Reddy

OBSERVATION BY THE SPEAKER
Timely completion of financial business

DEMANDS FOR GRANTS (RAILWAYS), 2013-14
Cut Motions — Negatived

Demands voted

APPROPRIATION (RAILWAYS) NO. 3 BILL, 2013
Motion to Introduce
Motion to Consider
Clauses 2,3 and 1

Motion to Pass

SUBMISSION OF DEMANDS TO VOTE OF
THE HOUSE (GUILLOTINE)

CUT MOTIONS

Ministry of Agriculture

Ministry of Chemicals and Fertilizers

Ministry of Coal

Ministry of Development of North Eastern Region
Ministry of Drinking Water and Sanitation
Ministry of Earth Sciences

480G

480H

4801-494

495-571
497-571
497-571

573-574
573
573
574
574

575-694

576-693
576-591
592-594
595-596
597

598-601
602



30.04.2013

Ministry of Environment and Forests

Ministry of External Affairs

Ministry of Finance

Ministry of Food Processing Industries

Ministry of Health and Family Welfare

Ministry of Heavy Industries and Public Enterprises
Ministry of Home Affairs

Ministry of Housing and Urban Poverty Alleviation
Ministry of Human Resource Development
Ministry of Information and Broadcasting

Ministry of Labour and Employment

Ministry of Law and Justice

Ministry of Micro, Small and Medium Enterprises
Ministry of Mines

Ministry of Minority Affairs

Ministry of New and Renewable Energy

Ministry of Panchayati Raj

Ministry of Personnel, Public Grievances and Pensions
Ministry of Petroleum and Natural Gas

Ministry of Planning

Ministry of Power

Ministry of Road Transport and Highways
Ministry of Rural Development

Ministry of Science and Technology

Ministry of Shipping

Ministry of Social Justice and Empowerment

Department of Space

Ministry of Statistics and Programme ImplementationE

Ministry of Textiles

603-604
605-606
607-611
612
613-616
617-618
619-622
623
624-630
631-632
633-636
637-638
639-641
642-643
644
645
646
647
648-650
651
652-653
654-656
657-664
665-668
669
670-671
672
673
674-675


rjs
CD BY N1


30.04.2013

Ministry of Tourism

Ministry of Tribal Affairs

Ministry of Urban Development

Ministry of Water Resources

Ministry of Women and Child Development
Ministry of Youth Affairs and Sports

Cut Motions — Negatived

APPROPRIATION (NO. 3) BILL, 2013
Motion to Introduce
Motion to Consider
Clauses 2 to 4 and 1

Motion to Pass

FINANCE BILL, 2013
Motion to Consider

Shri P. Chidambaram

Shrimati Harsimrat Kaur Badal
Shri Pratap Singh Bajwa
Clauses 2 to 125 and 1

Motion to Pass

ANNEXURE -1

Member-wise Index to Starred Questions

Member-wise Index to Unstarred Questions

ANNEXURE — 11

Ministry-wise Index to Starred Questions

Ministry-wise Index to Unstarred Questions

676-678
679

680-682
683-686
687-689
690-693
694

701-702
701
701
702
702

703-740
703-714

703-707,
712-713,
740

708-710

710-712
714-740
740

741
742-746

747
748



30.04.2013

OFFICERS OF LOK SABHA

THE SPEAKER

Shrimati Meira Kumar

THE DEPUTY SPEAKER
Shri Karia Munda

PANEL OF CHAIRMEN
Shri Basu Deb Acharia
Shri P.C. Chacko
Shrimati Sumitra Mahajan
Shri Inder Singh Namdhari
Shri Francisco Cosme Sardinha
Shri Arjun Charan Sethi
Dr. Raghuvansh Prasad Singh
Dr. M. Thambidurai
Dr. Girija Vyas
Shri Satpal Mahara;j

SECRETARY GENERAL
Shri T.K. Viswanathan



30.04.2013

LOK SABHA DEBATES

LOK SABHA

Tuesday, April 30, 2013/Vaisakha 10, 1935(Saka)

The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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et HRIGAT ¢ UL AT 481, # 3SA AT |
... (cgagm)

11.01 hrs.

At this stage Shri Ganesh Singh, Shri Govind Prasad Mishra and some other hon.
Members came and stood on the floor near the Table.

... (Tagm)
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11.01% hrs
MADAM SPEAKER: Q.No.481,Shri Arjun Meghwal.

et ARG ¢ AT ¥ T I vy & IR ¥ 91 w
... (cgagm)
MADAM SPEAKER: Your own Member is asking the question.

... (Interruptions)

S SOl I AEare : YETTHAT St e SHNDT S B §, I8 sy .. (F9ET)
T 7 ® fp v oft b9 givr < w87 ... (Faum)
MADAM SPEAKER: The House stands adjourned to meet again at 12 noon.

11.02 hrs

The Lok Sabha then adjourned
till Twelve of the ClockEI



Sahni
Fld by B
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12.00 hrs.
The Lok Sabha re-assembled at Twelve of the Clock.
(Madam Speaker in the Chair)

... (Interruptions)
12.0 ¥4 hrs.
At this stage Shri Ganesh Singh and some other hon. Members came and stood on

the floor near the Table.
12.0 % hrs.
PAPERS LAID ON THE TABLE

MADAM SPEAKER: Now, Papers to be laid on the Table. Shri P. Chidambaram.

... (Interruptions)
THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): I beg to lay on the
Table :-
(1) A copy each of the following papers (Hindi and English versions) under
Article 151(1) of the Constitution:-

(1) Report of the Comptroller and Auditor General of India-Union Government
(No. 23 of 2012-13)-Performance Audit (Department of Revenue-Direct
Taxes) on IT applications in Income Tax Department, for the year ended
March, 2012.

(Placed in Library, See No.LT 8936/15/13)

(i1) Report of the Comptroller and Auditor General of India-Union Government
(No. 4 of 2013) - Performance Audit (Department of Revenue-Direct
Taxes) on strengthening the tax base through use of information, for the
year ended March, 2012.

(Placed in Library, See No.LT 8937/15/13)

(2) A copy of the Outcome Budget (Hindi and English versions) of the
Flagship Programmes for the year 2013-2014.

(Placed in Library, See No.LT 8938/15/13)

... (Interruptions)
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THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI): I beg
to lay on the Table :-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the West
Zone Cultural Centre, Udaipur, for the year 2011-2012, alongwith Audited
Accounts.
(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the West Zone Cultural Centre, Udaipur, for the year 2011-
2012.
(2) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.

(Placed in Library, See No.LT 8939/15/13)

... (Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI MANISH TEWARI): I beg to lay on the Table :-

(1) A copy of the Annual Accounts (Hindi and English versions) of the Prasar Bharati
(Broadcasting Corporation of India), New Delhi for the year 2010-2011, together
with Audit Report thereon.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

(Placed in Library, See No.LT 8940/15/13)

... (Interruptions)
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PN FAGT A T AL qAT WET THWHIUT FAUN HAGE H A HAl (3 AR IaR)

weled], # FrefeiRed o= |91 Ued W e -

(1) FrafaRad o=l @t va-ve afy (R Jom siisfh o)

(Th) T BRI HRINYA M sfear fafics ik vRd ReR @ 4= a9
2013-14 & fofg gor |l ST |
(Placed in Library. See No.LT 8941/15/13)

@) I de frm fafies ok By darew @ 9= 9y 2013-14 & forg
BAT AT ST |
(Placed in Library. See No.LT 8942/15/13)

(2) ®u AfATTH, 1956 DI GRT 619F &I IR (1) & fca FrfaRaad o= &t
Th -Ueh Hfer (fewit e Siiroh wvehvl)-
(Th) 3 TUILgeo SadTHe DRI forffics, arrdt & a¥ 2006-07
B BB B ARDHR GRT AHIE |

@) SR TSRS Saduie HiRuNeH fafiice, Jaerdt & 99 2006-07
% forv aifife uftaeH, oramRiféa okg den S99 W FRiEd - Agrern
Rigreh o fewfor |

Placed in Library. See No.LT 8943/15/13)

3) SW&a (2) # SfcwRad w3 B FHUCH W & H g fJora &
HRUT S arelt faaor (R=a qem sl Hvanvon)
(4)  orm P IR Dic AfAFRE, 1914 B gRT 4(9) & AT U_y
BN (YRA | AT BT A=) (Tgelt Fees) oeel, 2013
21 A/, 2013 ® WRA & ISUF ¥ ARG FAT PIL3M.799(30) H
THIRIT §Q ¥, B U Uia (fZ=a q=m il o) |
Placed in Library. See No.LT 8944/15/13)

(5) omMaeI® ¥ SIH, 1955 Bl ORI 3 & A Ia<eh (AA
(¥F2NE),2013 ST 15 BRAY, 2013 & HRA B ASqH H SR
HET H1.31M.384 (1) H THIRIT gU o, Bl U Ui (o=l qem sin
HERHIO) |

Placed in Library. See No.LT 8945/15/13)

(6) “RIe fawra a1 nff =, 1979 @Y oRT 21 & <favia f=faRaa
SFfeRgETIal B Uh-Ueh U =l e Sf¥rsll Awvv) -
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(Tmp) TRT fasr drs (g 7 ue) vl fafs, 2012 St 7 Jars,
2012 & R & WAW(eD AT H LA dedn a1l .
166 H JHIRC §Y |

@) Raa faer o (Faer®) Wt fafm, 2013 < 21 S9 a9
2013 & WRA & (S0 H SIERLET W1 ALLBILA,
32 (31) H UG gy U

(7) SWHA (6) DI AT T (Tb) H IfcalRad UAT Bl FHUCH W &
H gU faei & dRT SR arer faavor  (fR=l o sidrsil |6¥hvv) |

Placed in Library. See No.LT 8946/15/13)
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PUBLIC ACCOUNTS COMMITTEE
80™ to 86™ Reports

3. o & (Reteme): #@icw, § e o afifa (2012-13) & f=faRea ufvaes

(FE=<t o SISt AwpRUl) IR DAl g

1)

VA AT W 9ERd ay 2010-11 @ fRES iR weeEries
e WRA 34 & X1 WRAT 2.2 W IR | ARAT XA H Ahiel
3R AR STRETOT UMTel ' & AR ¥ 80af Hierda |

R IR SRG #3ed ([SRG favrn) & ddfdg 9 2011-12 &
ffRim® 3R Aero@mdes uiided W 8 W AEIRG | SdRd
ISR & IR H 814 ufaae|

QUG AW, Wi R |awie [JaRer d3e™ der aiftresy &iik
SN HAET ¥ HIfRT a9 2011-12 & FEEAS IR ASOETRES
Uiides AT 26 W SEIRG - AN Geled DI [9epl iR faaRet
et 82ai wicrde|

= Farei/fawrl @ d@dftd @l 2011-12 ® FRIE® &R
AEOETNIeTS Ufaded W1 1 & IR Wl 4.2.1 3R 4.22 W®
STETRA eIl e MR Iorderdr Y 3 waem 3 gl dedl
8341 Hferde|

SUBRYT B TG el AAfT b 249 wfadew (154 e @) H
sfafdse wffa @t fewforl/ReIRel IR TSR R B TS HRIATE!
et 84ai wicrdeT|

YA HATTT (Yld d18) 9 Hafd s gAaveHe S o =g ST
deeft wfafa @& 43d wfaded (1597 e @) 7 fafdse afufa ot
feuforyt /RIEIRe IR IREGR gRT & s HrRidre! et 85at afade|
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7) SN A3 (BN R GewRar fawmn) & H&fda oY ok wgaRar
furT &1 |7 e 1 @ et dde 9y ® 569 ufoded (1541
e avn) # sfafde afafa @ feufrl /RreiRel ® WReR g’ &
TS BT el sedi wode|
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12.02 hrs.
COMMITTEE ON PUBLIC UNDERTAKINGS
22nd to 25th Reports

SHRI JAGDAMBIKA PAL (DOMARIYAGAN)J): I beg to present the following

Reports (Hindi and English versions) of the Committee on Public Undertakings:-

(1) Twenty-second Report on Action Taken by the Government on the
Observations/Recommendations contained in the Fourth Report on
‘National Aviation Company of India Limited’.

(2)  Twenty-third Report on ‘Export of Gold Jewellery by MSTC Ltd’.

(3)  Twenty-fourth Report on ‘Bharat Sanchar Nigam Limited’.

4) Twenty-fifth Report on ‘Pawan Hans Limited’.

... (Interruptions)



30.04.2013 19

12.02 ' hrs.
COMMITTEE ON ESTIMATES
23rd and 24th Reports

SHRI FRANCISCO COSME SARDINHA (SOUTH GOA): I beg to present the

following Reports (Hindi and English Versions) of Committee on Estimates

(2012-13):-

(1)  Twenty-third Report on the subject ‘Crop Diversification’ pertaining to the
Ministry of Agriculture (Department of Agriculture & Cooperation).

(2)  Twenty-fourth Report on Action Taken by the Government on the
Recommendations/Observations contained in the Fourteenth Report
(Fifteenth Lok Sabha) on the subject ‘Development and Regulation of Civil
Aviation’ pertaining to the Ministry of Civil Aviation.

... (Interruptions)
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12.03 hrs.
COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHEDULED TRIBES
27th Report
SHRI GOBINDA CHANDRA NASKAR (BANGAON): I beg to present the
Twenty-seventh Report (Hindi and English versions) of the Committee on the
Welfare of Scheduled Castes and Scheduled Tribes on “Implementation of

schemes for Beedi workers with particular reference to Scheduled Castes and

Scheduled Tribes” pertaining to the Ministry of Labour & Employment.

... (Interruptions)

12.03 % hrs.
STANDING COMMITTEE ON AGRICULTURE
49™ Report
3t SRIQa AR (FPRT): HEGAT, H W IRRBROT I HATAT B el B ART (2013~
14) W PN Fdeh Wl AT D1 4991 ufddeT (o= Jor RIS WRaR0T) URdd &_a gl
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%NDING COMMITTEE ON INFORMATION TECHNOLOGY

43rd to 46th Reports

RAO INDERIJIT SINGH (GURGAON): I beg to present the following Reports

(Hindi and English versions) of the Standing Committee on Information

Technology (2012-13):-

(1)  Forty-third Report on Demands for Grants (2013-14) relating to the
Department of Telecommunications (Ministry of Communications and
Information Technology).

(2)  Forty-fourth Report on Demands for Grants (2013-14) relating to the
Department of Electronics & Information Technology (Ministry of
Communications and Information Technology).

(3)  Forty-fifth Report on Demands for Grants (2013-14) relating to the
Department of Posts (Ministry of Communications and Information
Technology).

(4)  Forty-sixth Report on Demands for Grants (2013-14) relating to the

Ministry of Information and Broadcasting.

... (Interruptions)
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12.04 ' hrs.
STANDING COMMITTEE ON FOOD, CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION
28th and 29th Reports

SHRI VILAS MUTTEMWAR (NAGPUR): I beg to present the following Reports
(Hindi and English versions) of the Standing Committee on Food, Consumer
Affairs and Public Distribution (2012-13):-

(1)  Twenty-Eighth Report on Demands for Grants (2013-14) of the Ministry of
Consumer Affairs, Food and Public Distribution (Department of Food and
Public Distribution).

(2)  Twenty-Ninth Report on Demands for Grants (2013-14) of the Ministry of
Consumer Affairs, Food and Public Distribution (Department of Consumer

Affairs).

. (Interruptions)El

12.05 hrs.

STANDING COMMITTEE ON CHEMICALS AND FERTILIZERS
33" to 35™ Reports

st HHAYT YA (SiTia): Sredel Weledl, H WA iR Sdxe dddt Rmit wfifa @©

FrefeRaa wfrae (= o SISl Wwepvvl) U -l § -

(1) T 3R IRG A (IIRD fIWW) BT IEMT Bl AW (2013-14) Haedt afHfa
b1 3397 Hferae |

2) T R IdREG HATT (RARA 3R ISl f[aW) & remMi & A
(2013-14) A&t AT @1 3431 ufde|

B) T 3R IRG AFGA (BERYfCHA [G9RT) & Ml B AR (2013-14) et
AT b1 35a7 gferdeT



rjs
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12.05 V% hrs.

STANDING COMMITTEE ON RURAL DEVELOPMENT
38" to 41° Reports

sfecht Sw ant (BREKE): ey WAl # urvl e Wde wmft affa & freafalaa

e (fF= qoIm SRS AwRPRUl) YR AT § -

() 9% dqmes faunr (I Ger J3Te™) & sigal & Al (2013-14) T At
1 38l Hfdde |

(2)  UARKR IS HATAT B AFEMI DI A (2013-14) T AHT BT 3991 HlrAET|

8) YIS SR Wewdl HATAT & 3T &l A (2013-14) Hadt 4041 vfcrae|

(4)  umEr faera faum (@ fdbrd 43Terd) &1 SNl B AR (2013-14) e 4147
EIRCES]

... (Interruptions)
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12.06 hrs

STATEMENT BY MINISTER

Status of implementation of the recommendations contained in the 40™
Report of the Standing Committee on Agriculture on Demands for Grants
(2012-13), pertaining to the Department of Agricultural Research and
Education (DARE), Ministry of Agriculture’

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI TARIQ ANWAR): Madam Speaker, on behalf of my senior
colleague, Shri Sharad Pawar, I beg to lay the statement on the status of
implementation of Observations / Recommendations contained in the Fortieth
Report of the Parliamentary Standing Committee on Agriculture in pursuance of
the direction 73 A of the Hon'ble Speaker, Lok Sabha, issued vide Lok Sabha
Bulletin - Part-11 dated September 01, 2004.

The Standing Committee on Agriculture has examined the Demands for
Grants of the Ministry of Agriculture, Department of Agricultural Research and
Education (DARE) for the year 2012-13 and presented their fortieth report. The
Department has furnished the Replies of the Government on all the Observations /
Recommendations in the Action Taken on the Fortieth Report to PSCA.

All the Observations / Recommendations of the Committee have been
considered. The details of Recommendations/ Observations of the Committee and
Action taken by the Government along with present status are given in Annex-I

which i1s laid on the Table.

... (Interruptions)

" Laid on the Table and also placed in Library, See No. LT 8947/15/13.
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12.06 2 hrs
MATTERS UNDER RULE 377"

MADAM SPEAKER: Hon. Members, the Matters under Rule 377 shall be laid on
the Table of the House. Members, who have been permitted to raise Matters under
Rule 377 today and are desirous of laying them, may personally hand over slips at
the Table of the House within 20 minutes. Only those matters shall be treated as
laid for which slips have been received at the Table within the stipulated time.
The rest will be treated as lapsed.

... (Interruptions)

(i) Need to construct a coastal belt from Azhikode to Chenthrappinny in
Kerala to provide protection against sea tides

SHRI K. P. DHANAPALAN (CHALAKUDY): I would like to raise an
important issue concerning my Constituency which comprises of seven
Assembly Constituencies extending from south in Ernakulam to Thrissur
District in north. In Thrissur District, there is 22 kilometres of coastal area
extending over Kodungallur and Kaipamangalam  Assembly
Constituencies. These 22 kilometres of coastal area lay unprotected by
coastal belt from Azhikode to Chenthrappinny and extend over seven
Panchayats. There occur frequent incidents of sea attacks leading to soil
erosion and collapse of houses and trees situated along the coast.
Casualties occur during the time of leap tides also. A few years back, severe
casualties occurred during Tsunami also. People residing in this coastal
area face serious difficulties due to frequent sea attacks. Besides, the
'Muzris', which was one of the famous ports in ancient India, is also situated
in this coastal area. Excavation works are under progress and lakhs of

antiquities are being excavated from this area.

* Treated as laid on the Table.
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Hence construction of coastal belt is of utmost importance for protecting
this coastal area. Therefore, in view of the above facts I would request that
urgent steps may be taken by the Government for constructing a coastal belt
at a length of about 22 kilometres from Azhikode to Chenthrappinny

connecting those seven Panchayats immediately.



30.04.2013 27

(i) Need to include Kosali language in the 8™ Schedule of the
Constitution

SHRI AMARNATH PRADHAN (SAMBALPUR): Sambalpur, my parliamentary
constituency which is located in Western Odisha region is very rich in culture
and has its own language, for communication. Kosali language is very popular
and commonly used by the people of the districts of Sonepur, Bolangir, Bargarh,
Boudh in Odisha. People of this region is consistently trying to make it popular
at the national level. The script of this language is being developed. So I request
the Government to include Kosali language in the 8" Schedule of the

Constitution.
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(iii) Need to review the objectionable contents of the Social Science
Text Book of Ninth standard syllabus of CBSE published by the
NCERT

SHRI N. PEETHAMBARA KURUP (KOLLAM): I would like to draw your kind
attention to certain controversial references contained in the Social Science Text
Book of ninth standard syllabus of CBSE, published by the NCERT. In chapter
VIII of the book "India and the contemporary World-1", under the title "Clothing :
A Social History" in pages 168-169 it has been stated that "In October, 1859 riots
broke out as shanar women were attacked in the market place and stripped of their
upper clothes. Houses were looted and chapels burnt."

My objection to the content of the book is that it highlights only one aspect
of a historical reality. We cannot turn a blind eye to the several social movements
that began in early 1930s to restore the rights and self respects of the under
privileged.

The great Nair community leader, Shri Mannathu Padmanabhan and Shri
E.V. Perumal Naidu led processions that converged at Thiruvananthapuram and
gave a joint petition to the then royal family head Sethu Lakshmi Bhai urging her
to legally ban the practice of untouchability. The famous Vaikom Satyagraha of
1931 was aimed to give entry to the people belonging to the backward
communities to public places. Forward caste leaders like Mannath Padmanabhan,
Changanasseri Parameswaran Pillai, T.R. Krishnaswami, K. Kelappan, K.P.
Kesava Menon, Kuroor Neelakandan Namboothiri along with Shri "T.K.
Madhavan and SNDP leaders participated in the Satyagraha. History cannot be
selective reporting of the past. If it is so, it will be an attempt to vitiate and pervert
the true historical facts. Rather than fostering brotherhood, secularism and national
integration, teaching of distorted or partial accounts of history will only widen the

rift between castes and religion in the minds of young children.
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I, therefore, request you to take immediate necessary action to withdraw the
controversial NCERT text book and make necessary corrections to reflect the true

history
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(iv) Need to set up fast track courts to deal with cases of
sexual assault on children and women in the country

it Aoo gHt (Sam): WET UQY - IR USY a9 ool Aftd aH™ Idi # ArarterT afea
& WY fa A@Rl # IFd G5B SR AMfed TAHR B "SI doil ¥ =l B, ot
qOE W WU Q¥ BT SHE-AMY Al & | Hed yow | 8 faa ae fadi § 8 "ed
IR F HOW0 U TR WX 2 UG HERI d Bl9e HAY: 2 9 3 96) W & | I B
AR F IRY 7 6 gafad I=Aaf # Medr § BRe ¢ PIc a9aig a0l qode Ri1fid
ATl & AT PI A8 Yaeh fraer fay od & 15 &7 & o U @18 4 39 e &
TRl H AT PR (AT A4 | TAPR B a8 8T DR QU S & JHRUN H NN Bt
o o afiRa & I iR 37 ywel # S g Sl T e aTRarEl Y S Aia

A YYD H BT HOR GUS < I Jrag™ fHar Iy |
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(v)Need to seek the view of public representatives before taking
decision of closure of level crossings in the country

3it souRT g (Bler): d WRBR & & § oM dredl § b <2 § By S8 Nl hiedh ®ITs
W ¥ de PR QY MY € T I WIeh Geol U & d M | Bl R © | [Bami o1 oo wai d
WA-GTS! BRI B H B! Qg 81 X8l © | [Pl DI a7 Wl § WA B dTel Qi
HI Ud U P BIeh & I IR of AN H Py AFAAA HI GEAT HAT TS @ 7 | 39
A9y 7 fRar # ST SRIAN € | Al &1 HEl 2 5 Yo e Ay @ $n
sftreRal & rgAfa dar den fam foeft S9-afaffe & ggar wed dT R d g S
Srfed T B |

WHR A ARY & 6 T-uRHfER o wgdfa & 997 Yad Bredl o 98 T8 Bar

ST |
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(vi) Need to release the share of Central Government for Metro Rail
Project on Vanaz-Ramwadi Corridor in Pune, Maharashtra

SHRI SURESH KALMADI (PUNE): The Pune Municipal Corporation (PMC)
and Pimpri-Chinchwad Municipal Corporation (PCMC) had jointly appointed
Delhi Metro Rail Corporation (DMRC) to prepare DPR on Metro for Pune city
where roads are not wide enough to cater to the need to reduce heavy traffic
density.

The DMRC submitted its final DPR on two corridors;(1) Pimpri-
Chinchwad to Swargate for a length of 16.5 Kms and (2) Vanaz-Ramwadi Corridor
(VRC) with a length of 14.93 Kms.

Out of the above two corridors, PMC has decided to take up 14.93 Km VRC
initially with an equity contribution of 20% from the Government of India and
20% from the Government of Maharashtra i.e. Rs. 518.60 crores from each. The
VRC is totally elevated and easy to implement.

I, therefore, request the Central Government to release their equity share in
the project cost at the earliest on the lines of Delhi Metro so as to start Pune
Metro work without any further delay and fully exempt this project from

Central Taxes, which form a major component of the project cost.
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(vii)Need to expedite the construction of bridge on Buckingham canal
on State Highway No. 58 in Sadurangapattinam in Tamil Nadu

SHRI P. VISWANATHAN (KANCHEEPURAM): Sadras  or
Sadurangapattinam in Chengalpattu is about 35 miles south of Chennai City and
is connected with Buckingham Canal. Kalpakkam City and Sadurangapattinam
are adjacent to each other. The State highway No. 58 is connecting
Mamallapuram and Tirukalukunram via Sadurangapattinam. This is one of
the major Highways. In Sadurangapattinam, Buckingham Canal is crossing the
said main highway. The existing bridge is more than 100 years old and requires
repairs and renovation. NABARD under its Rural Road Scheme is financing a
New Bridge after demolishing the old bridge at a cost of Rs.4.95 Crores. The
proposed new bridge is having a length of 56.4 meter, 12 meter wide and 8
meter height. The Project was approved during the year 2010 and contract has
been awarded.

Taking into consideration movement of boats under the bridge, the
bridge was designed to have 32 meter gap between the pillars and 5 meter
depth to have trouble free water transportation. The tentative cut off date to
complete the project was fixed November, 2011 at that time. It was reported
that the project had been delayed due to substandard materials, faulty design of
the pillars. The project monitoring authorities have not taken any steps to
supervise the work due to which the construction of new bridge has been
delayed till date. Due to the delay in the construction of bridge, the traffic has
been diverted which resulted in traffic jam and a lot of inconvenience to general
public in my Constituency.

NABARD should take immediate steps to finance the project without
any further delay since the project is behind schedule for more than 16 months

approximately.



30.04.2013 34

(viii) Need to increase the limit of insured deposits by individuals in
Cooperative banks from Rs 1 lakh to Rs. 10 lakh

SHRIMATI SUMITRA MAHAJAN (INDORE): I draw your kind attention to the
provisions of Section 16 by the Deposit Insurance and Credit Guarantee
Corporation Act, 1961 in relation to deposits of the individuals in Cooperative
Bank under winding up/liquidation. It inter alia, provides that the Corporation
may from time to time having regard to its financial position and to the interest
of banking system of the country as a whole raise, with the previous approval of
the Government, the limits of payment payable in respect of ensured deposits.
This limit was revised to Rs.1 lakh w.e.f. 01/05/1993, i.e., almost 20 years
back. It will be appreciated that the value of Rs.1 lakh in 1993 could be
equivalent to Rs.10 lakhs as of now. Besides, the insurance payable to the
DICGC was increased w.e.f. 01/04/2004 and again w.e.f. 1% April, 2005.

It may be mentioned here that the deposits in the Cooperative Banks are
held by the people from the lower income groups/lower middle income groups for
their social safety, nominal monthly incomes and for the social liabilities like
marriages, old age security, etc. The fact is that this limit of Rs. 1 lakh has not
been revised during the last 20 years in spite of increase in the rate of insurance
premium payable by the banks in 2004 and again in 2005.

Keeping in view of the above, I urge the Hon'ble Finance Minister that
the limit of Rs.l1 lakh payable in respect of the Insured deposits by the
individuals in the Cooperative Banks which are under winding up process/ under
liquidation may be raised up to Rs.10 lakh at the earliest. The same may be
made applicable to the eligible Cooperative Banks w.e.f. 01.04.2004 when
the insurance premium was raised. This step will benefit the common man at

large.
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(ix) Need to introduce a train named after Babu Veer Kunwar Singh,
the great hero of India’s First War of Independence

SHRI NIKHIL KUMAR CHOUDHARY (KATIHAR): As it is well known,
Babu Veer Kunwar Singh was one of the most prominent heroes of India's First
War of Independence that took place in 1857. He was the chief organiser of the
fight against the British in Bihar at the ripe age of 80 without caring for his
falling health. At one point of time, he was able to drive away the British Army
from his ancestral village (Jagdishpur), and his flag replaced the Union Jack at
the Jagdishpur Fort.

People across the country, particularly those in Bihar, commemorate 23
April as his victory day. But it is distressing to find that there is no train running
in the country that is named after him. I believe it is also the duty of the Indian
Railways to show its respect towards this great hero of the war for independence.
It would therefore be my humble request to please name a train after him
that goes to Bihar so that as a nation we do not fail to show respect for a hero who

laid down his life for country's independence.
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(x)Need to issue a commemorative stamp in honour of Maharaja Satan
Passi and undertake beautification and renovation of the historical
Satan Kot at Unnao in Uttar Pradesh

2t 3l PAR Waa (FRR@):  AERST A URi SR IS 19 & IH19 Ud 8kalg &
& WREHHT JR IRAT 9T §U & | WA DI, UG IE DI dedid IIRAS H FUSISAT AR
R TG S PR RT T | 3987 & IR AR IRY TS & RN B aIgeddl gl ara

PIc fdhel BT I &ABA I 60 UHS H Hhell g3l &, AP SIBNBRI BT I8 AN 2
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(xi)Need to expedite the proposal for construction of Railway Over
Bridges in Valmiki Nagar parliamentary constituency, Bihar

$it JeFTT e Al (TSfRTR):  fIER & ISR old A9 &5 Sfaiid a1 wEayul
QU Yol hAS: FHIR AT 50 IIE-UA0E 28 1 AT 22 WIS RbicAmiSl A0 8
ST Wigfa g Yeld ars, 7% fcell # wst & | fdeia 89 & & & urion 4 A9 g |

31 # ST H ARA WRBHR F AN AT T [ IWad i IRTad SIS gai Bl
ay 2014 TP FFHIT BT YR DX AT IADBT ATH 3H Sl Dl et b |
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(xii)Need to accord Presidential assent to the Tamil Nadu Preservation
of Private Forest (Amendment) Bill, 2011

SHRIMATI J. HELEN DAVIDSON (KANYAKUMARI): I have been
requesting the Hon'ble Minister of Home Affairs during the past one year to get
the assent of Hon'ble President of India to the Tamil Nadu Preservation of
Private Forest (Amendment) Bill, 2011. The Bill as passed by Tamil Nadu

Legislative Assembly has been reserved for assent by the President.

The Home Ministry has also informed that the Legislative Department of
Ministry of Law and Justice had furnished their comments on the said bill,

but the comments of the Ministry of Environment and Forests are still pending.

It 1s understood that this Bill can be processed only after getting the

reply from the Ministry of Environment and Forests.

Most of farmers in Vilavancode, Kalkulam and Thovalai Taluks depend
upon rubber harvest since several years. These farmers have no other source of
income except the rubber plantation. Kanyakumari is only rubber growing
district in Tamil Nadu. In Kanyakumari district 19233 hectare rubber plantation

are available which produce 24020 tonnes of rubber annually.

In Kanyakumari District, the largest producer is Arasu (Govt) Rubber
Corporation. It provides direct employment to around 2000 people and indirect
employment to around 2000 people. Other than Arasu (Govt) Rubber
Corporation in Kanyakumari District, there are 65 nos. of large growers and
570 nos. of small growers. The total area of 19233 hectare covered under rubber

cultivation in Kanyakumari District.
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The Tamil Nadu Preservation of Private Forest Act of 1949 was extended
to Kanyakumari District in 1979. Because of this Act Government of Tamil
Nadu recently classified rubber plantations on Patta land in Kanyakumari
District as Private forest. Rubber plantation area in Patta Lands in
Kanyakumari District should be exempted from Preservation of Private Forest
Act. Ordinary poor farmers suffer a lot.

The poor farmers in my Kanyakumari Constituency are unable to
sell/purchase their land and obtain any loan out of it. Hence the Government of
Tamil Nadu approached the Home Ministry to get the assent from Honb'le

President of India in Preservation of Private Forests (Amendment) Bill 2011.

I request the Hon'ble Minister to look into the matter and fulfill the genuine
demand of our people by expediting the assent of the President to Tamil Nadu
Preservation of Private Forest (Amendment) Bill, 2011 (L.A. Bill No. 7 of
2011).
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(xiii)Need to expedite introduction of MEMU train between Erode and

Palakkad town in Kerala
SHRI M.B. RAJESH (PALAKKAD): I would like to draw the attention of the
Government to a serious issue related to my constituency. A MEMU service was
first announced in the rail Budget of 2002 and the same was not implemented. The
same MEMU again found a place in the rail Budget of 2012. Again this
announcement has not been implemented in the last one year. This is a long
pending demand and as a result of Budget announcement people have a great
expectation. After the presentation of Rail Budget 2013 a delegation of MPs had
met Hon’ble Railway Minister. Hon’ble Railway Minister had assured the
extension of Ernakulam-Trissur MEMU to Palakkad and operationlisation of
Erode-Palakkad Town MEMU before 31* of March. The extension of Ernakulum
Trichur MEMU to Palakkad has been implemented. However, the Erode-Palakkad
Town Memu has not been materialized. Hence, I urge upon the Government to
implement Erode-Palakkad Town Memu which has been delayed by a decade
urgently.
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(xiv) Need to take necessary steps for introduction of Metro Rail

Transport System connecting urban areas of Khurda, Jatni,

Bhubaneswar and Cuttack in Odisha
DR. PRASANNA KUMAR PATASANI (BHUBANESWAR):The urban
conglomerates of Khurda, Jatni, Bhubaneswar and Cuttack have expanded rapidly
over the years. With a slew of development projects planned in and around the
above towns, the population of the above conglomerates is expected to rise
exponentially. Under the circumstances, it becomes imperative for setting up of
Rapid Metro Rail connectivity for speedy and seamless travel for the city dwellers.
This will further boost expansion and overall development of the region.

The long standing demand of the people of Odisha for a Rapid Metro Rail

connectivity may be taken up at the earliest.
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(xv)Need to upgrade Cancer Research Institute, Adyar in Tamil Nadu

as a National Centre of Excellence
SHRI C. RAJENDRAN (CHENNAI SOUTH): In my Parliamentary Constituency
of Chennai South, there is a Cancer Research Institute in Adyar, which was
founded in 1954, as a voluntary charitable organization. This Institute is one of
the oldest NGO-run cancer hospitals in the country. As a Cancer Referral
Centre, this Institute has been providing exemplary service to the cancer
patients in India. This Institute has been rated by the World Health
Organization as the top-ranking Cancer Centre in the country.

With paucity of funds and virtually no assistance from the Centre, this
Institute is not able to expand and serve more cancer patients. So far, the Centre
has been providing meagre support to the Institute through the Tertiary Cancer
Centre Scheme, under the National Programme for Prevention and Control of
Cancer. For the last three decades, it is serving the public with the least
resources. Presently, the Tamil Nadu Government has been providing
maintenance grants.

The Chairperson of the Institute has sent a proposal to the Union Ministry
of Health and Family Welfare, for upgradation of this Centre as a National
Centre, with a view to extend much better services to the cancer patients from
all over the country. This proposal is pending with the Government of India.
Our Hon'ble Chief Minister has also written a letter to the Hon'ble Prime
Minister of India in this regard.

Considering the yeomen service being rendered by this Institute for over
three decades, this Institute should be upgraded to that of a Centre of
Excellence and given a national status so that it becomes an autonomous
National Cancer Research Institute.

I request the Government to consider and upgrade this Institute so that it
could be expanded and strengthened which would enable it to serve the public

better.
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(xvi)Need to use advanced technology for development of agriculture in
the country

SHRI M. VENUGOPALA REDDY (NARASARAOPET): There is every sign that
agricultural productivity and food production is on the decline. The call of the Prime

Minister is to revive production and to improve the value chain thereafter.

Main reasons for slow development of agriculture are low public
investment, productivity stagnation, soil deterioration, post harvest waste, low
value addition, low technology application in rain fed areas and appropriation of value

by market intermediaries at the cost of farmers.

Various committees have given their recommendations at the Central and

State levels to reverse the trend.

To usher in a second Green Revolution, we should recollect and learn what

was the process that made the first Green Revolution possible.

Indian farming is the largest or the second largest in the world in terms of
population dependency (650 million people live off the farms), its arable land and land
under permanent crops 169 million ha, comparing well with China's 135 million ha.

However, no development model is available for such a farming system.

There is a need to transfer the next level of technology using the bio
sciences, space science, experience of countries such as Israel in water
conservation and precision agriculture, biotechnology, etc., to the farmers and to
establish market linkages.

I request the Central Government to make every effort for development

of agriculture in the country.
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12.07 hrs.
OBSERVATION BY THE SPEAKER

Timely completion of financial business

MADAM SPEAKER: Hon. Members, please go back to your seats because I am
starting a constitutional process. I will not start this process, unless you go back.

... (Interruptions)

LAY WA ¢ AT AT qE IJYAI-3UA He W a9 S5 |
... (agr)
12.07 ' hrs.
At this stage, Shri Ganesh Singh and some other hon. Members went back to their
seats.

MADAM SPEAKER: Hon. Members would recall that the Business Advisory
Committee at its sitting held on 2omd April, 2013, decided that the discussion and
voting on Demands for Grants (Railways) for 2013-14 would be taken up on 23™
April, 2013. The Committee also decided the dates of discussion on the Demands
for Grants (General) and the Finance Bill, 2013. However, under the prevailing
circumstances, the discussion could not take place as per schedule.

Hon. Members would appreciate that we have very limited time at our
disposal for completing the financial business, besides the related Appropriation
Bills and the Finance Bill, after being passed by the House, have to be transmitted
to the Rajya Sabha in order to ensure timely completion of the financial business.

I held a meeting with the Members of the Business Advisory Committee
yesterday. In the meeting, it was decided by the Leaders that the Demands for
Grants (Railways) for 2013-14, Demands for Grants (General) for 2013-14, and
the Finance Bill, 2013 may be passed without a discussion.

As per the decision arrived at the meeting, I would now proceed with the

financial business.



30.04.2013 45

... (Interruptions)
MADAM SPEAKER: Shrimati Sushma Swara;.

... (Interruptions)
SHRI BASU DEB ACHARIA (BANKURA): We do not agree. ... (Interruptions)
PROF. SAUGATA ROY (DUM DUM): Madam, I am on a point of order. ...
(Interruptions)
SHRI GURUDAS DASGUPTA (GHATAL): Madam, there has to be a discussion.
It cannot be passed without a discussion. We do not agree with you on this. ...
(Interruptions)
MADAM SPEAKER: I have asked the hon. Leader of the Opposition to speak.
St e e (fafdem):  sremen S, 22 o B I9iC WF B I GI TS INH 3Nl
oT| 37T 30 3 T| TS B HRATE AR I Bl & gl Faue & AN Hed © b

fauer &1 W IR-RERET € Jg=HEA] $8d 8 fh 89N ®RU 9 fava 4 Sus ™ &1 urH 99

W &l oEER forad 2 fb 1591 ol 991 § A¥E BT DHHDBIS A9 UG 3W @ ol 37ee
i, # 3fTUe AT W O DI AT dTed! § b HAG B BB a9 UGN 3W FAGTY T8l
%l ¢ & fauer IR-FHIER B, afcd gafely %81 & & 1541 Al |1 B WRBR SOl &b a1
S S B A A€ ABR ©l ... (AQUF) e Sfl, AT Well 8, TW FF I Usel 30 IDR
BT Yeb T HICTell IR Bl & 3R A STl U8l D1 Rebrs dlsdr 8, AR dierell gy

F1 R dreat 2l ... (FagF) Hegoll § TR TOR IS 0T B JHAA goll o

.. (x@E™) @ TSN § U g etk EOR BRIS BUY Bl HIeT AR DI ST H Yeb ol

foaRll R Hs I B el ...(Fag) ¥ ded € f6 o s A & 9 3o
...(cgag™) Saet =i T8 BRd, S9 "Iedl W el Sre @ foiy, S "reral A forw w3
IR Yyl Bl g & fY TRE-aRE Bl &Rbad PR ol ... (FAUF) o1 W G &1 Rae
DI ST IR, I8 RUIC THardl| TS W Afed SiiRf &1 RIS g8 a0l & fd dar
HRATT| DIRAAT BTl B AEIAS DI g RUIC 731 7 HAR A JATPR Iqadardl| .. (9er)
Sd B9 39 fAWAT BT SO ©, A 89 U IR-RTHGR Hebr BRI §8 8 B Pl IR bRl
gl ... (raum)reme Sft, dieds § | ua ofR fauer feaferg grar 57 .. (magm) dreds |
T U&7 BT & RIS B} & Y 3R Ufeuer 8r & 99 W R &)1 & forgl .. (gagm)
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BH Y8 ST & UBNER IR 96 &l BH T8l Sl & Al b U ghR 90 &l H A gu
ATl §, T BH (Pl AfRT f2d & oy W 48 PRaT I8 & FAT 89 JUAI I dedT b
forg d9e 4T PRar ¢ 87 1 89 U RWIGRI @I Hle-RAT fedam & oy e 98 =ar
w® 87... (@) g I fedl & folg wvie &) driarel o a1 aR % 2 . ([16u)
MADAM SPEAKER: Alright. Thank you.

... (Interruptions)

AT GO TR @ R DA TRBR DI AER 27 ... (J@UF) I8 A, Bl T FIRT &l

..(c73gT) 9 I B T FURT BT g O 98 I e BT B A 7 iR SHD
gig o9 Sffg 8 @ o, A WA HAl 4 30 AN H gelTh] bidell HATTI B AMBN,
TETTHAT HRATAT B AMABRI AR IHD STA1d AT &, H AT ATHIT DI Ylg PR @ AT

MADAM SPEAKER: Thank you. I have to proceed. Alright. Please, now I have

to proceed.

... (Interruptions)

SAT U TR @ AGaT BRI A A9 <d 8, B9 IIe RUIC <@ @ I 84 Bl Brgd
Rare 781 <@ 3T 1 srema S, anfi-orfl i BIC @1 RUC ol © iR U BIC 1 Fal ©

5 SR 1 AR W41 dreT 2., (Taem)

MADAM SPEAKER: Alright. Now, I have to proceed. Okay. Thank you.
... (Interruptions)

AN AT @RS ¢ G BIC 1 Bl © [ goid game el & 81 39 918 I8 AR
U e AT 31U Ug UR g9 & Pl SMUDR el & 2. (FIGM) offhT bt dfh M 8H
3T P& H T 3R AU I Pal fb iy debe Uar & g, Ife g8 et wika =&
BT ... (J199) S/fY 88 oIy del fh &9 fad Wik B9 <311 g9 T8 @med 6 oo |
B R Hoe da1 @1l ... (Fgum) s|foy & $el 6 &q Ad wika 8 <1, «fes &x
qIEd 8 9, o1 IETeR o T 99 Hahd I...(@) g a1 fopar o 6 &\ e
BISHR Tl ST, AT R G arfes I RT o fagae wiRd - of | | oy fa=reht
FHRA E b & IR Ao el © - SHIvSH BR Ived (Xade), feaved BR a1ved (S9Rd),
T ool 3R wig=d fool TR &) o, 59 IR AN &1 o<y o fweT &) o, &q
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SHH q1F Tal a9, AR S99 9rieR ft 981 a9, 80 9 &R S, oifed 9 IRl &
qIg PIg W BRI TE BT AT

# 3 & forg &a1 § b oSt @l GiiH dIc B fewoll & a8 39 AvBR &l [l TRe
BT WEAN S BT FaTd & UaT & Bl § IS 89 I8 91d Hed g¢ e ¥ | B

21... (cgae)
MADAM SPEAKER: Shri Kamal Nathji, do you want to speak?

... (Interruptions)

S AT WRIST ¢ 89 39D] [RIY BRI §U e A qedHq B ©l.... (Fagm)
12.16 hrs.

Shrimati Sushma Swaraj and some other hon. Members then left the House

THE MINISTER OF URBAN DEVELOPMENT AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI KAMAL NATH): I want to draw your
attention to the fact that yesterday the understanding in the BAC meeting held in
your Chamber was this.... (Interruptions) We are willing to discuss every issue on
the floor of this House. We have nothing to hide. We have nothing to conceal. But
the Opposition has not allowed the issue to come up before the House. I am very
distressed when the Leader of the Opposition says that we are not allowing these
issues to come to the House. Whichever issue it is, let them give a notice, Madam,
you can fix the date and time. You can decide and we are willing to debate in this
House. But they will want to only talk outside the House because they know that
they cannot respond. They have no place to respond. ... (Interruptions)

PROF. SAUGATA ROY : Madam, I am on a point of order.

MADAM SPEAKER: What is the point of order?

3t YRE AGa (WEAYRT): 3fETE SN, IS TS| Bl AHA ol AT b HaR DI dlel B G947 {21
3R BPT dle & folg o/aeR & faam 21 8d Wt $© Sl ared €, 8 W &1 e &1 97y
fem Smg ... (c9um)
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Y 7R (st vew PEAR de): FSA, ! ard T UaUS B ATfey | g $d! 3fed a9
qrer T8 o 81 ... (@)
e ARIGAT : U fAIC 93 TSY| U8l I WIST 3T 3iTe A o |

... (9Er)
PROF. SAUGATA ROY : Madam, [ am referring to Rule 218(1). I am not
referring to any of the points that the Leader of the Opposition made before
walking out on the scams etc. etc., whether you discuss it in the House is a matter
to be taken up later. My point of order is with regard to the observations you made
at the beginning. You referred to the decisions arrived at the All Party Leaders
Meeting and the BAC meeting on four points — Demands for Grants (Railways),

Vote on Accounts, total Appropriation Bill and the Finance Bill. ... (Interruptions)

SRT fobama feTiery 3R gel You said that this would be passed without discussion.
Now I am reading Rules 218(1) and 208(1). Rule 208 () says:

“The Speaker shall, in consultation with the Leader of the House,
allot so many days as may be compatible with the public interest for
the discussion and voting of demands for grants.”

It is nowhere mentioned that you can do the voting without discussion. If you
want, Madam, to suspend this Rule, then a Motion has to be moved so that without
discussion you can pass. Again, please look at Rule 218(1). Rule 218(1) and (2)
says:

“Subject to the provision of the Constitution, the procedure...

The debate on an Appropriation Bill shall be restricted to
matters of public importance or administrative policy implied in the
grants covered by the Bill which have not already been raised.. .”E

So, there will be a debate on the Appropriation Bill.
As regards the Finance Bill, rule 219(1) says, “At any time after the
introduction of the Bill, the Speaker may allot a day or days for the completion of
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all or any of the stages involved in the passage of the Bill”. Now, the Finance Bill
was originally slated for 6™ of May.

I respect the decisions made at the leaders’ meeting. But a decision made at
the leaders’ meeting cannot circumvent or rule over the Rules of Procedure in this
House. You cannot have voting without a discussion. Whether the discussion will
be for one hour, two hours or five minutes is a matter that you can decide and the
House can decide. But you cannot pass this financial business without discussion.
Otherwise, the Government should have moved a motion for suspension of all
these three rules.

Mr. Chidambaram, with regard to the Finance Bill, has moved for
suspension of rule 80(i) so that he can go outside the competence of the Bill to
introduce amendments. Nobody from the Government side moved any motion for
suspension of the rules. Why is a rule there? Even after a decision of the very
respected leaders of the different parties, in which the leader of our party Sudip
Bandyopadhyay was also present, we cannot circumvent this rule.

So, Madam, your observation that we have decided to pass the budget and
appropriation Bill without a discussion is not consistent with the rules. So, I
demand that whatever you want to do, you allot five minutes but allow the
discussion and let us go through the whole gamut of procedure. On the four
Ministries which were selected for discussion and voting, let discussion take place
even for five minutes. For the Finance Bill, let the discussion take place.
Otherwise, you have to suspend all these rules and then have it in the House.

Without discussion if you set a precedent like this for exigencies of today
because the Government wants to have this financial business passed, it will be
setting a bad precedent, and posterity will blame us for circumventing, overriding
the rules of procedure established after a long struggle in this House.

Madam, I again insist that some debate, whatever you decide, must take
place before the voting can take place. There is no provision of voting without

discussion under the rules of procedure of the House.
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MADAM SPEAKER: Now, we are already having a discussion.

SHRI GURUDAS DASGUPTA (GHATAL): Madam, please give me just two
minutes.

MADAM SPEAKER: Is it a point of order or is it a part of the discussion?

SHRI GURUDAS DASGUPTA : Please hear me for two minutes.

MADAM SPEAKER: Two minutes of what, under what?

SHRI GURUDAS DASGUPTA : Please hear me. You heard the Leader of
Opposition. She cannot monopolize this!

MADAM SPEAKER: So, it is not a point of order. That is what you are saying.
SHRI GURUDAS DASGUPTA : No.

Madam, the Leader of Opposition has been permitted, I do not grudge that,
but there are others also in the Opposition. Frankly speaking, disruption of the
House is very unfortunate which is going on for a long time.

MADAM SPEAKER: Let me make it clear.

... (Interruptions)
SHRI GURUDAS DASGUPTA: Madam, please listen to me. You have heard her.
You cannot deny me that right. I just want two minutes.
MADAM SPEAKER: Let me clarify the position. You were there in the leaders’
meeting as well.
SHRI GURUDAS DASGUPTA : It was never agreed that she will make a speech
and we will not be allowed.
MADAM SPEAKER: Let me complete the sentence.

What happened in the leaders’ meeting was that those who are walking out
will say a few words, not a long thing, as to why they are walking out and then
they will walk out. This was what was decided.

... (Interruptions)
SHRI BASU DEB ACHARIA (BANKURA): We will walk out. We should also
be allowed.

MADAM SPEAKER: Alright. Then you speak, but be very brief.
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SHRI GURUDAS DASGUPTA : My point is, we do not associate
(Interruptions)
SHRI PAWAN KUMAR BANSAL: Madam, what is listed is the financial
business. We should not be taking up other matters like this.
MADAM SPEAKER: Sure. Just confine yourself to the financial business.E
SHRI GURUDAS DASGUPTA: We do not associate with the points made by
Shrimati Sushma Swaraj. But we never wanted any disruption. We want
discussion and parliamentary control over the spending of the Government.
Unfortunately, the Government has become so insensitive and not committed to
parliamentary democracy. ... (Interruptions) That forces us to disrupt the House.
The example is the JPC report. JPC report is a caricature of the parliamentary
system. For that, we are walking out. ... (Interruptions)
SHRI P.C. CHACKO (THRISSUR): I challenge it. ... (Interruptions)
SHRI GURUDAS DASGUPTA : You are caricature. ... (Interruptions)
MADAM SPEAKER: No. What is happening here?
... (Interruptions)
MADAM SPEAKER: No. Nothing will go on record. What is this happening?
(Interruptions) ..."
MADAM SPEAKER: Shri Gurudas Dasgupta Ji, you told me that after making
the submission, you will walk out.
... (Interruptions)
SHRI GURUDAS DASGUPTA : After Shri Acharia finishes, we will walk out.
... (Interruptions)
SHRI BASU DEB ACHARIA : We will walk out together.
MADAM SPEAKER: Okay.

... (Interruptions)

I HASAT : IRS T(Ed I, AT AT el Ared &2

* Not recorded.
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. ()
# YRT e (WAYRT): S7EUEl WRIGH], H Sl 9gd dhelh ¥ WSl gl 3 S S} B B
g, U1 ¥l T8I ol AT H IbH DI TGl Fgal T8l bRl olfhd 12 ARG BIS BUY BT BRI
g9 21 5 TR 50 BOIR PRI BUY IE 3MMUHDT Sl e 2, YT 98k a9 Wehdl AT offh Uh I
WA BT e fT| T ATSeyoll AT Il DI UHST lidbe b SHD! Y8 & Ubs! 3R
qropl AR Bl fFepTer SATQ .. (Faem™) # U Hedl aredl § [P S <% B geAd 8, gEar!
g, THelihas © ok I8 FaT &l 9ol @ 2] 89 AUl AEd RN IR 4 T8 @ 0 I8
gl...(@agH) § I Yo e Bl Aredn § {6 3s g B o1 R ave § sifasiaes
g, U8l § I Hal o1, (F9ur) fF ¥ Rac @Y & RuE R fda s ae 38 S
ol AR €, ... (ger) Sweie &l g9 <dr? .. (JgdT)
MADAM SPEAKER: Let us talk on the Budget proposals.

... (Interruptions)
MADAM SPEAKER: Nothing will go on record.
(Interruptions) ... ~
MADAM SPEAKER: Nothing else will go on record.
(Interruptions) ...*
# IR ATEq : 7e¥e Sff, A RAT I S I &2....(F@HM)
MADAM SPEAKER: What is happening? Nothing will go on record.
(Interruptions) ... *
MADAM SPEAKER: No. Nothing will go on record. Please sit down.

(Interruptions) ... *

# IRE ATQd : AE HEGd], H AHR A Bl =edl gl (@qar) § o1 fedt amy
TS P H qrd A T drerar € | o [9 AN SR BN Sd &1 8 B e @
Tehdl 3R SES & [l Paiil & H BT TS &1 W@ 2. (qaer) # g1 & byl el g
5 o1 980 d H T THem A T WHR B WS 1 ALY 3R 3muss T8t o i &
frdl wow H AW €, # dedl § 5 e Rl dRarg HEN? MU Ul Ugel 99 IR HRATg
PN 3R OF PRATS BRI AR e 7 MR Feperd, g Sl (Fa8) sdqd! Jay el

* Not recorded.
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DE T Bl o DI FE AT I ALY 6 BH A Ael <; b qiy Al v B smrEa A
@m—ﬁﬂ‘ﬁéﬁgl?ﬁmw Ugel MU 8, ATIPBI Bol 8, TR Bl el ¢l 89 I 999 &,
B A JIM W T g, G O S B H g, S SMUD T H B, IS g8 A g9 T8
TdT g1 A 9T ATHM 81 AT Bls 3R AT 811 89 SHd & b B+ faof & =g &xrn
g1 89 <9 P! Aebe A e Slell ATed &1 AL BT GR1 BT 2. (gaer)

JehET ARG : AP 2| TAR U FHT A 2| 3t g Rreiifed @ 2

... (c@agm)

3 YRS AQT : H IAUS 3G & AJAR $9 TR AT T8l drefl aredl g olfbd § bR A
S HET AR § [ @S & 3R 39 < H Al Thelih © U el 3T Ga e &
FHd B, S Fhd B A S TS W B T HH Hol B foIy @1 891 gsar 21 39wl
A 8 81 i B A B8 ol 81 BRI Sal WRId Bl bHl T8 ATl 1 He WhRT
& IX H UH W SF 31X SN Hed IR B7

S 9l ® G H U I FATK Bl gl H 98 dhel® H T A dAlD IMIT B

%l gl 39 W fede g =y ol
12.31 hrs.

Shri Sharad Yadav and some other hon. Members then left the House

Jehe AEreA ¢ A 9gd A |
.. (eraET)
2 YT AR @ A T Heledl, Tg guivgSHed ¢ & 3ol 491 989 & wrg=v fad
U PR IS ©, &9 P qHAT T8 B ... (@)
e HSAT : (MY 96 W8y, 3N} I8 it B B

.. (o)

SHRI BASU DEB ACHARIA : This House is for debate and discussion....
(Interruptions) Why debate and discussion is not taking place? Who is
responsible for this? Why has there been continuous disruption in the House and
who is responsible for that?... (Interruptions) The Government is responsible for

this. It is the obduracy on the part of the Government which has resulted in all
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this. It is strange, Madam, when yesterday you had called a meeting where was
the Government, why the Prime Minister did not call a meeting to end the logjam
which is continuing for several days now? Who is responsible for this? The
Government is solely responsible for the disruption in the House.
A& WEIGAT & 3T S &4l I A qIAg|

... (cTagm™)
SHRI BASU DEB ACHARIA : Today, the Budget and the Finance Bill will be
passed without any discussion. It is very unfortunate.... (Interruptions)
MADAM SPEAKER: Thank you so much. Shri Mahtab has to speak now.
SHRI BASU DEB ACHARIA : What are the demands of the entire Opposition?
Our demand is that the Law Minister must go. Our demand is that the JPC
Chairman should be removed.... (Interruptions)
MADAM SPEAKER: What has it got to do with the Budget?
SHRI BASU DEB ACHARIA : Why the Government is not agreeing to these
genuine demands of the Opposition? Had the Government acceded to these
genuine demands of the Opposition, there would not have been any disruption in
the House. So, the Government is solely responsible for this disruption. The
Government does not want any debate and discussion in this House. On protest
we are walking out.
MADAM SPEAKER: I am sorry about it.
SHRI BASU DEB ACHARIA : We are walking out as we do not want the Budget
to be passed without any discussion.
12.04 hrs

At this stage, Shri Basu Deb Acharia, Shri Gurudas Dasgupta and some other
hon. Members left the House.

... (Interruptions)
SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam Speaker, my Party BJD
is in full of remorse because the Finance Bill, Appropriation of different Demands

and even the Railways Demand for Grants are not being discussed today.
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Yesterday, I was of the opinion that when there has been so short time available
there is no point giving two to three minutes to each Party for discussion. But I
am of the opinion, Madam, we never ever had been to the Well to disrupt the
House. Our Party has always been sticking to the rules. It was only on last Friday
when we demonstrated outside and also inside the House and disrupted the
proceeding as that was the day when Odisha was observing hartal because
repeatedly the UPA Government has been neglecting the State of Odisha. The
Government has been repeatedly neglecting Odisha by not giving a Special
Category Status to the State.Ethis Budget, though there has been some indication
that Finance Minister will be reviewing the Special Category Status, nothing has
come out in that respect.

I would request the whole country that there is need to develop under-
developed parts of this country be it Bihar, be it West Bengal, be it Jharkhand and
be it Odisha. Those areas need special attention and there is a need to review the
distribution of the finance that is being collected by the Union Government. There
is very little time to speak and there is very little time to discuss.

MADAM SPEAKER: Please do not make long speeches. Other Members will not
have time to speak. Yesterday, you were party to the decision when it was taken.
You take some decision there and you change it here.

SHRI BHARTRUHARI MAHTAB : In 2013, we are repeating a situation of 1999
when the Government was going out, we had no discussion on the budget. Again
in 2004, the Finance Bill was passed in the din. In 1999, the Government was on
its way out but here is a unique situation where it is being forced that the House
should not discuss it.

Therefore, the Biju Janata Dal is walking out in protest.

12.36 hrs

At this stage, Shri Bhartruhari Mahtab and some other
hon. Members left the House.

... (Interruptions)
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MADAM SPEAKER: We are doing financial business under very difficult
circumstances. Please cooperate. I am very sorry that you have to go out.

... (Interruptions)
MADAM SPEAKER: Nothing would go on record.

(Interruptions) ..."
MADAM SPEAKER: Dr. Thambidurai, you should not take more than two
minutes. The Guillotine time is fixed for 1.30 p.m.
DR. M. THAMBIDURAI (KARUR): Madam, today is a peculiar situation which
we are facing in Parliament. As far as the Finance Bill and the Budget are
concerned, I have one observation. The Budget is a very important thing, it is a
constitutional thing and we are passing it. We have no objection to that and we
are not going to disrupt that. But at the same time, we want to make it very clear
that this Budget which has been presented by the hon. Finance Minister is not
helping the poor people.

As far as Tamil Nadu is concerned, the State is facing a lot of financial
crisis. Our hon. Chief Minister came and represented to the Prime Minister. She
had given so many memoranda seeking special financial assistance for our State.
We had so many cyclones and other things. But being the Finance Minister, he
has not kept any special provision for that. In spite of all this, he is encroaching
upon the rights of the State Governments. He is bringing the Finance Bill which
is going to affect the rights of the State. That is what we are opposing. Even for
direct transfer of funds, he is doing it in his own way. The State Governments are
going to implement the schemes but the Central Government is going to transfer
cash directly to the beneficiary. We could not understand that. We are having an
objection to that. Our hon. Chief Minister had written many letters protesting this.

The Budget has not given any financial assistance to our State which is

affected by so many calamities. I have raised the issue of 2G many a times but the

* Not recorded.
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Government has not taken any serious action. That report is not satisfactory.

There are so many scams. This Government is unfit to rule this country.
Therefore, we do not want to be a party to passing of the Budget and the

Finance Bill. So, in protest, the AIADMK is walking out.

12.39 hrs

At this stage, Dr. M. Thambidurai and some other
hon. Members left the House.

... (Interruptions)
MADAM SPEAKER: Prof. Saugata Roy had raised a point of order. I have gone
through all the rules and also what has happened in the past and I may mention
that under particular circumstances, this House has passed the financial business
without discussion in the past also.

... (Interruptions)
MADAM SPEAKER: Please listen to me. I have not completed. Please sit down.
I am still speaking. It immensely pains me that circumstances are such that we
have to dispense with discussion and we have to pass these four items. The time
fixed for Guillotine is 1.30 p.m. and this was fixed in the Leaders’ meeting
yesterday.

... (Interruptions)
MADAM SPEAKER: Please sit down. Let me complete first. What is this habit? I
have not completed. So, I have taken the point that you have made and very
briefly I may allow few Members to speak so that this necessity of discussing this
is not dispensed with completely. Please do keep in mind that at 1.30 p.m. the
Guillotine has to take place and Members are requested not to make long speeches
and I will just allow a very few people only if they have valid points and they are
not going to repeat the points.
SHRI T.R. BAALU (SRIPERUMBUDUR): A very strange situation prevails in

this august House. Those who agreed in the Business Advisory Committee have



30.04.2013 58

not acted accordingly in this House. Whatever was discussed there has not been
upheld here.

But as far as DMK party is concerned, we are a party to the Budget; we are
also party to the Finance Bill. We have got every responsibility to pass the Bill.
We do not want to be a hindrance to this passing of the Finance Bill. But at the
same time we are bound to strongly protest as far as what has happened in the
draft report of the JPC. Consequent to that, 15 out of 30 hon. Members of that
Committee, have given a letter to the hon. Speaker requesting that the hon.
Chairman of the JPC should be removed forthwith so that whatever undoing has
been committed by him could be removed. Only on this issue, we are walking out
and we are not following anybody in this matter. This is what [ want to put on
record that we are not following anybody. We are walking out on our own...
(Interruptions)

12.43 hrs
At this stage, Shri T.R.Baalu and some other
hon. Members left the House.

MADAM SPEAKER: It is like this that first we have to pass the Railway Budget
and after passing we may have discussion.

... (Interruptions)
SHRI NAMA NAGESWARA RAO (KHAMMAM): Madam, I want to speak for
a minute... (Interruptions)

MADAM SPEAKER: Are you walking out? 3mue! f&wfey a1 fime arem 87

S A AR @ ASH, B AN Gl geN dore @ g SR e & fov & ergA W
I HIR 79 TRE A il Al sivaer MAfReR dldt %2 €, srdrsied fSwped & oy ¥t 78 8,
Bls AfCH e Tl <d &1 39 VI § 8 Al 7 D16l A QU &1 BHd & 335+ &
IR IR IO B HUR BB Afeq QU €1 Pleflc 3R 950 A SHA & I (ST & (oY
ifeq fau 81 3T & &7 3R 8% 781 =cl W8l & A Iab! [ el 39 ARbR 3l 2l
IR AU o WacH & IR H oW, 3 8od § QX1 Ueb WA qaiq 8 T A7| 3R A
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WRBR A TH {HAT AT| T8 B SR Ugel Bl A1 T8 WA [ el bl ATl 3o W A=

TE T B RRER 98 SRR gl ... (FauT)

MADAM SPEAKER: Nothing will go on record.
(Interruptions) ... ~

12.44 hrs.

Shri Nama Nageshwar Rao and some other hon. Members then left the House.

* Not recorded.
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12.45 hrs.
DEMANDS FOR GRANTS (RAILWAYY), 2013-14

MADAM SPEAKER: We now take up item no. 17 — Voting on the Demands for
Grants (Railways).
Motion moved:

“That the respective sums not exceeding the amounts shown in the
fourth column of the Order Paper be granted to the President of
India, out of the Consolidated Fund of India, to complete the sums
necessary to defray the charges that will come in course of payment
during the year ending the 31* day of March, 2014, in respect of the
heads of Demands entered in the second column thereof against
Demand Nos. 1 to 16.”

Hon. Members, I am treating all the Cut Motions to the Demands for

Grants (Railways) which have been circulated as moved.
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MADAM SPEKER: I shall now put all the Cut Motions which have been
circulated and treated as moved together to the vote of the House.

The cut motions were put and negatived. E

MADAM SPEAKER: I shall now put the Demands for Grants (Railways) for
2013-2014 to the vote of the House.
The question is:

“That the respective sums not exceeding the amounts shown in the
fourth column of the Order Paper be granted to the President of
India, out of the Consolidated Fund of India, to complete the sums
necessary to defray the charges that will come in course of payment
during the year ending the 31* day of March, 2014, in respect of the
heads of Demands entered in the second column thereof against
Demand Nos. 1 to 16.”

The motion was adopted.
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MADAM SPEAKER: Hon. Minister, Shri Pawan Kumar Bansal.

... (Interruptions)
THE MINISTER OF RAILWAYS (SHRI PAWAN KUMAR BANSAL): I beg to
move for leave to introduce a Bill ... (Interruptions)
SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Before the Minister
speaks, we want to categorically mention that West Bengal is totally deprived of
the railway projects. Earlier also we have categorically said that money should be
allotted to those proposals which were initiated by the former Minister of
Railways, Kumari Mamata Banerjee followed by the other hon. Ministers of
Railways. These projects have been totally shelved. West Bengal has been thrown
to a state of uncertainty so far as the railway projects are concerned. ...
(Interruptions)
SHRI PAWAN KUMAR BANSAL: Madam Speaker, if the hon. Member were to
look into the entire allocation dispassionately, I am sure he would not say what he
is saying. ... (Interruptions)
SHRI SUDIP BANDYOPADHYAY : So far as Shri Chidambaram is concerned,
the proposal for moratorium is very much there. There is no response from the
Government. They are not coming out with any response. They are not talking to
us at all on the issue of moratorium that we have raised. ... (Interruptions) So, in
protest we are also walking out. ... (Interruptions)
12.47 hrs

At this stage, Shri Sudip Bandyopadhyay and some other
hon. Members left the House.

SHRI PAWAN KUMAR BANSAL: I meet a large number of hon. Members from
all sides. But none of them had ever come to me. They never raised a point

regarding West Bengal.
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12.48 hrs

APPROPRIATION (RAILWAYS) NO. 3 BILL, 2013"
THE MINISTER OF RAILWAYS (SHRI PAWAN KUMAR BANSAL): I beg to
move for leave to introduce a Bill to authorise payment and appropriation of
certain sums from and out of the Consolidated Fund of India for the services of the
financial year 2013-14 for the purposes of Railways.
MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill to authorise payment and
appropriation of certain sums for and out of the Consolidated Fund
of India for the services of the financial year 2013-14 for the
purposes of Railways.”

The motion was adopted.

SHRI PAWAN KUMAR BANSAL: I introduce** the Bill.

SHRI PAWAN KUMAR BANSAL: I beg to move:

“That the Bill to authorise payment and appropriation of certain
sums from and out of the Consolidated Fund of India for the services
of the financial year 2013-14 for the purposes of Railways, be taken
into consideration.”

MADAM SPEAKER: The question is:

“That the Bill to authorise payment and appropriation of certain
sums from and out of the Consolidated Fund of India for the services
of the financial year 2013-14 for the purposes of Railways, be taken
into consideration.”

The motion was adopted.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 30.04.13.
** Introduced with the recommendation of the President.
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MADAM SPEAKER: The House will now take up clause-by-clause consideration
of the Bill.
The question is:
“That clauses 2 and 3 stand part of the Bill.”
The motion was adopted.
Clauses 2 and 3 were added to the Bill.
The Schedule was added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

SHRI PAWAN KUMAR BANSAL: I beg to move:
“That the Bill be passed.”

MADAM SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.
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12.49 hrs

SUBMISSION OF DEMANDS TO VOTE
OF THE HOUSE (GUILLOTINE)

MADAM SPEAKER: Hon. Members, Demands for Grants (General) are listed to
be submitted to the vote of the House at 1.30 p.m. today. Since we have already
passed the Railway Budget, we may prepone the time for submission to the vote of
the House, and take the Demands for Grants (General) for voting immediately. I
hope, the House agrees.

SEVERAL HON. MEMBERS: Yes.

MADAM SPEAKER: Many hon. Members tabled notices of cut motions to the
Demands for Grants (General). The lists of admitted cut motions have already
been circulated to the Members. I am treating all the cut motions to the Demands

for Grants (General) which have been circulated as moved.
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MADAM SPEAKER: I shall now put all the cut motions which have been

circulated and treated as moved together to the vote of the House.

The cut motions were put and negatived.

MADAM SPEAKER: I shall now put the Demands for Grants of the
Ministries/ Departments to the vote of the House.
The question is:

"That the respective sums not exceeding the amounts on Revenue
Account and Capital Account shown in the fourth column of
the Order Paper be granted to the President of India, out of
the Consolidated Fund of India, to complete the sums
necessary to defray the charges that will come in course of
payment during the year ending the 31* day of March, 2014,
in respect of the heads of Demands entered in the second
column thereof, against:-

(1) Demand Nos. 1 to 3 relating to Ministry of Agriculture;

(2) Demand Nos. 4 and 5 relating to Department of Atomic Energy;

(3) Demand Nos. 6 to 8 relating to Ministry of Chemicals and
Fertilisers;

(4) Demand No. 9 relating to Ministry of Civil Aviation;

(5) Demand No. 10 relating to Ministry of Coal;

(6) Demand Nos. 11 and 12 relating to Ministry of Commerce and
Industry;

(7) Demand Nos. 13 to 15 relating to Ministry of Communications
and Information Technology;

(8) Demand Nos. 16 and 17 relating to Ministry of Consumer
Affairs, Food and Public Distribution;

(9) Demand No. 18 relating to Ministry of Corporate Affairs;

(10) Demand No. 19 relating to Ministry of Culture;

(11) Demand Nos. 20 to 27 relating to Ministry of Defence;

(12) Demand No. 28 relating to Ministry of Development of North
Eastern Region;

(13) Demand No. 29 relating to Ministry of Drinking Water and
Sanitation;

(14) Demand No. 30 relating to Ministry of Earth Sciences;

(15) Demand No. 31 relating to Ministry of Environment and Forests;

(16) Demand No. 32 relating to Ministry of External Affairs;
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(17)

(18)
(19)

(20)
2y
(22)
(23)
(24)

(25)
(26)
27)

(28)
(29)
(30)
(1)
(32)
(33)
(34)

(35)
(36)
(37)
(38)
(39)
(40)
(41)

(42)
(43)
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Demand Nos. 33, 34, 36, 37 and 39 to 45 relating to Ministry of
Finance;

Demand No. 46 relating to Ministry of Food Processing Industries;

Demand Nos. 47 to 50 relating to Ministry of Health and Family

Welfare

Demand Nos. 51 and 52 relating to Ministry of Heavy Industries

and Public Enterprises;

Demand Nos. 53 to 57 and 96 to 100 relating to Ministry of Home

Affairs;

Demand No. 58 relating to Ministry of Housing and Urban Poverty

Alleviation;

Demand Nos. 59 and 60 relating to Ministry of Human Resource

Development;

Demand No. 61 relating to Ministry of Information and

Broadcasting;

Demand No. 62 relating to Ministry of Labour and Employment;

Demand Nos. 63 and 64 relating to Ministry of Law and Justice;

Demand No. 66 relating to Ministry of Micro, Small and Medium

Enterprises;

Demand No. 67 relating to Ministry of Mines;

Demand No. 68 relating to Ministry of Minority Affairs;

Demand No. 69 relating to Ministry of New and Renewable Energy;

Demand No. 70 relating to Ministry of Overseas Indian Affairs;

Demand No. 71 relating to Ministry of Panchayati Raj;

Demand No. 72 relating to Ministry of Parliamentary Affairs;

Demand No. 73 relating to Ministry of Personnel, Public Grievances

and Pensions;

Demand No. 74 relating to Ministry of Petroleum and Natural Gas;

Demand No. 75 relating to Ministry of Planning;

Demand No. 76 relating to Ministry of Power;

Demand No.78 relating to Lok Sabha;

Demand No. 79 relating to Rajya Sabha;

Demand No. 81 relating to Secretariat of the Vice-President;

Demand No. 82 relating to Ministry of Road Transport and

Highways;

Demand Nos. 83 and 84 relating to Ministry of Rural Development;

Demand Nos. 85 to 87 relating to Ministry of Science and

Technology;

(44) Demand No. 88 relating to Ministry of Shipping;
(45) Demand No. 89 relating to Ministry of Social Justice and

Empowerment;

(46) Demand No. 90 relating to Department of Space;
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(47) Demand No. 91 relating to Ministry of Statistics and Programme

Implementation;@
(48) Demand No.92 relating to Ministry of Steel;

(49) Demand No.93 relating to Ministry of Textiles;

(50) Demand No.94 relating to Ministry of Tourism;

(51) Demand No.95 relating to Ministry of Tribal Affairs;

(52) Demand No.101 to103 relating to Ministry of Urban Development;

(53) Demand No.104 relating to Ministry of Water Resources;

(54) 'Demand No.105 relating to Ministry of Women and Child Development; and
(55) Demand No.106 relating to Ministry of Youth Affairs and Sports.”

The motion was adopted.
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12.56 hrs

APPROPRIATION (NO. 3) BILL, 2013"
MADAM SPEAKER: The House will now take up Appropriation Bill.
THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Sir, I beg to move
for leave to introduce a Bill to authorize payment and appropriation of certain
sums from and out of the Consolidated Fund of India for the services of the
financial year 2013-2014.
MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill to authorize payment and
appropriation of certain sums from and out of the Consolidated Fund
of India for the services of the financial year 2013-2014.”

The motion was adopted.

SHRI P. CHIDAMBARAM: I introduce** the Bill.

MADAM SPEAKER: The Minister may now move that the Bill be taken into
consideration.
SHRI P. CHIDAMBARAM: Madam, I beg to move:

“That the Bill to authorize payment and appropriation of certain
sums from and out of the Consolidated Fund of India for the services
of the financial year 2013-2014, be taken into consideration.”

MADAM SPEAKER: The question is:

“That the Bill to authorize payment and appropriation of certain
sums from ancial year 2013-2014, be taken into consideration.”

The motion was adopted.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 30.04.13.
** Introduced with the recommendation of the President.
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MADAM SPEAKER: The House will now take up clause-by-clause consideration
of the Bill.

The question is:
“That clauses 2 to 4 stand part of the Bill.”
The motion was adopted.
Clauses 2 to 4 were added to the Bill.
The Schedule was added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

MADAM SPEAKER: Now, the hon. Minister may move that the Bill be passed.
SHRI P. CHIDAMBARAM: Sir, I beg to move:
“That the Bill be passed.”
MADAM SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.
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12.58 hrs.
FINANCE BILL, 2013

MADAM SPEAKER: Item No.23. Hon. Finance Minister.

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): I beg to move®
that the Bill to give effect to the financial proposals of the Central Government for
the financial year 2013-2014 be taken into consideration.

MADAM SPEAKER: Mr. Minister, you want to say something.

SHRI P. CHIDAMBARAM: Madam, there are a number of amendments and 1
wish I had the time to briefly speak on the amendments and explain.... ...
(Interruptions)

SHRIMATI HARSIMRAT KAUR BADAL (BHATINDA): We have to move an
amendment from our party. ... (Interruptions)

SHRI P. CHIDAMBARAM: | am aware of it. ... (Interruptions)

& ABIGAT: $7 a1 3MMT alel HIfOTg, 3MTqDT eIl il

... (cgagm)

Y WEGAT: D 918 ATYD! W AT T

SHRI P. CHIDAMBARAM: Post the Budget presentation and post the Finance
Bill introduction, we had discussions with stakeholders, Members of Parliaments,
State Governments, industry, business, trade unions and we have come up with a
certain number of amendments. And I know that some of the amendments are of
vital interest to the Members of this House. Let me begin by dealing with
amendment which is of great interest to all of you. There was an apprehension that
wealth tax was being imposed on agricultural land. Let me make it absolutely clear

that the policy of the UPA Government is not to impose wealth tax. ...
(Interruptions)E

* Moved with the recommendation of the President.
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13.00 hrs.
MADAM SPEAKER: Nothing else will go on record.

(Interruptions) ... ~
MADAM SPEAKER: Please take your seat.

... (Interruptions)
SHRI P. CHIDAMBARAM: Please sit down. Let me answer. ... (Interruptions)
They are my friends. If they want to know how it happened, they must allow me to
speak.

Madam, a misapprehension arose following certain judgements of the
Punjab and Haryana High Court. There was a judgement of the learned single
judge. There was another matter which came before the Division Bench and the
matter went to the Supreme Court. So, a misapprehension arose. Therefore, in
order to make matters very clear and place it beyond doubt, I have introduced an
official amendment which makes it abundantly clear that urban land does not
include agricultural land which is recorded as such in the Government records and
which is used for agriculture. ... (Interruptions)

MADAM SPEAKER: Ajnalaji, I will give you a chance to speak later. Please take
your seat now.

... (Interruptions)
SHRI P. CHIDAMBARAM: Madam, I am grateful to large number of Members
of this House who have raised this matter with me. The Chief Minister of Haryana
Shri Bhupender Singh Hooda met me. ... (Interruptions)
SHRIMATI HARSIMRAT KAUR BADAL : What about the Chief Minister of
Punjab?
SHRI P. CHIDAMBARAM: He has not met me. He has not even written to me
about it.

The President of the Punjab Pradesh Congress Committee, the hon.

Member of this House Shri Pratap Singh Bajwa and a number of Members of

* Not recorded.
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Parliament, including my young friend Shri Deepender Singh Hooda, met me
more than once and I assured them that the law has not been changed, there is no
intention to change the law and a close reading of the law will show that no
change has been made. But in order to allay the apprehension, I will move an
amendment. The amendment was drafted yesterday. I have got the assent of the
President to move the amendment and I am moving the amendment today.
Therefore, all apprehensions must be put to rest. ... (Interruptions)

Madam, I am sorry that a canard was spread that the law was being
amended. I challenge anyone to a debate. The law has not been amended, the law
was the same since 1993. But in order to place matters beyond doubt, with the
consent of the Prime Minister, last night I obtained the consent of the President to
move the amendment and we are moving the amendment today.

Madam, some other amendments are being moved. We are moving an
amendment in order to attract investments in rupee denominated long-term
infrastructure bonds. I had proposed to amend Section 194 LC so that foreign
currency routed through designated accounts of a non-resident for investment in
such bonds is deemed to be borrowed in foreign currency. It is proposed to
withdraw this amendment in order to insert a new Section 194 LD for providing a
5 per cent rate of tax on interest payment during the period beginning 1% June,
2013 and ending on 31% May, 2015 to foreign institutional investors and qualified
foreign investors on investments in Government securities and rupee denominated
Government corporate bonds.

Madam, under the existing provisions of 206 C(ID) of the Income Tax Act,
there 1s TCS at the rate of 1 per cent on cash sale of bullion or jewelry. There was
an exclusion in the parenthesis of that clause. That exclusion was giving
opportunity for misuse. That exclusion is now being withdrawn.

There is an amendment to 206 AA carving out an exception so that the

PAN requirement and consequently higher withholding tax of 20 per cent does not
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apply to interest payment to non-residents in respect of long-term infrastructure
bonds referred to in Section 194 LC.

These amendments will attract more investments in long-term infrastructure
which is a very important need of the country.

MEm, there is a proposal to have tax deducted at source at one per cent
on transfer of immovable property other than agricultural land; that remains.
However, in order to be helpful to the person who is required to deduct the tax, we
are dispensing with the requirement of obtaining a TAN. He need not have a TAN
but he must deduct the tax.

Sections 153 and 153 (B) are being amended to remove certain anomalies
that are created by language in the Finance Act of last year, 2012. These are
purely drafting amendments which we are making so that the intention of those
sections becomes clear.

Madam, we are introducing, as [ said in the Budget Speech, the
Commodities Transaction Tax. Now that we are putting a Commodities
Transaction Tax on commodities other than agricultural commodities, trading in
commodity derivatives will no longer be considered as a speculative transaction.

Madam, we are also providing that the President of the Income tax
Appellate Tribunal, ITAT, can be either a High Court Judge or a Senior Vice
President or one of the Vice Presidents.

Madam, on the indirect taxes side, we are taking for ourselves a tariff
cushion to raise the import duty from 30 per cent to 70 per cent so that if necessary
we can impose a higher duty on import of cashew kernels in order to protect
domestic industry.

Finally, Madam, at the request of Railways, although the service tax
became applicable to Railways a little earlier, they did not collect the service tax
for the period prior up to 1% of October 2012, therefore, for the period from 1% of

July 2012 to 1* of October 2012 in order to avoid an unusual burden on the


rjs
FM ctd


30.04.2013 77

Railway and the persons to whom they provide or get services, I am exempting the
period 1-7-2012 to 1-10-2012 from service tax for the Railways.

These are the important amendments we are making. As I said, the most
important amendment is the amendment that is making it abundantly clear that
there was never any intention to impose wealth tax on agricultural land and there
is no intention and therefore the matter should be put to rest. No controversy
should be raised on that issue. The matter must be put to rest.

MADAM SPEAKER : Motion moved :
“That the Bill to give effect to the financial proposals of the Central

Government for the financial year 2013-14, be taken into consideration. “
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... (Interruptions)
MADAM SPEAKER: You are moving an amendment. All right.
... (Interruptions)
SHRIMATI HARSIMRAT KAUR BADAL: Madam, people have received
notices... (Interruptions)
MADAM SPEAKER: What do you want to say?
... (Interruptions)
MADAM SPEAKER: Who wants to speak?
... (Interruptions)
MADAM SPEAKER: All four cannot speak at a time.
... (Interruptions)
AT WA & AT AR H A U bIe qleidl?
.. (o)
et HRIGAT ¢ 3[SHTE Sfl, MY fery|
.. (erTE)
A& FRGAT : ST Sfl B W[ PR @ &, AT qlferg|
.. (o)
ST, Y= Rig sroren (TR wifeq): 3 9l & 21 ... (Fad)
LAY WA : P B, AT AIferg|

... (aar)
MADAM SPEAKER: Please speak very briefly.
... (Interruptions)
MADAM SPEAKER: Yes, I will give you a chance. I have told you earlier.
... (Interruptions)
SHRIMATI HARSIMRAT KAUR BADAL : Madam, this is such an important
issue, an issue which concerns... (Interruptions) Madam, please let the hon.

Minister clarify after I finish. I know what kind of white-wash they want to do in
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front of the whole country. We welcome their white-washing, they are most
welcome to do it, but we must ensure that the nation knows exactly what this
Government has been doing... (Interruptions)
e HBISAT : Y 96 S8V

... (aar)
MADAM SPEAKER: I will give you time to speak.
SHRIMATI HARSIMRAT KAUR BADAL : Madam, please let me make it clear.
I can give copies of this notice received from the Income Tax Department which
comes under the hon. Minister. These are the cases of two farmers. I can get them
dozens more where they have categorically stated that the Wealth Tax on your
agricultural land which falls eight kilometers from the limit of the municipality of
your city comes under our land, which is exactly what the Bill says at length.

They have been given notices for lakhs of rupees, 50 lakhs of rupees. The
Income Tax Department has even given out warrants and they have even tried to
take over their lands... (Interruptions)

This is the answer of the hon. Finance Minister in Rajya Sabha where an
MP of the Shiromani Akali Dal asked whether he was aware that Wealth Tax was
being put on farmers. He had said, “yes, he is aware and they have no plans of
taking this back”. The hon. Members from the Congress side are trying to
mislead when Mr. Prakash Singh Badal, the hon. Chief Minister, raised this
issue... (Interruptions) They are trying to mislead... (Interruptions)

Madam, it is a joke that the Leader of their Party in Punjab, who is standing
here... (Interruptions), making a noise, taking out newspaper cuttings, had said
that this was a rumor... (Interruns) Then he had said this is a rumour. Akali
Dal is misleading.... (Interruptions) When this is a rumour, then how is the hon.
Minister moving an amendment? They are not even aware of what they have said.
So, this is absolutely unfortunate. ...(=@g™) I8 WHR S TRl AR fHAE B AR
3T Y BT el gl F=IT TRIAT MR fHAHT B 97 wRaE Y 57 (Fq9H)
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JTEALT WEISAT : 3T BT AipT < | 37y It 98 A8V
(@)
e HRSAT : ISl Sfl, 3T 98 S8V
.. (eraE)
MADAM SPEAKER: Ajnala ji, please sit down.

... (Interruptions)

M ARG BN dee : T BT a1 7S BT A e iR fpa w® ot ardl vud @
T DT TSt AT SR 51 RRAMT rhrell gaf 7 3MarsT IoTE, srieHT qa @l a1 AT IS g8
HRBR Td SIHT 3R 379 IHSHE AT Vel 2 ... (gae™) Peh & b I8 AIg g3 WPR ) 3T
SO TS| ... (FAEM) 3F I a1 B o @l 8, SRR of ol ... (aEE) offd, I8
q| B T8l b Fahar @ 6 RRAM /el & 7 3R WER T g aed |, vue
7, N A o X we B AfeA R R AN I A E S S v @ &
Wl Tl 976 W H TP <q & AICHSl 37 I8 8, ST A1 Ig Wl ual @l ol . (Fraum)

So, I am glad that the hon. Minister has clarified and decided to amend this Act,

which would have broken the backs of all the farmers and killed this country. Sird-
S oM RGN DI Al AR, BAET B W AR ged I L (@EgE) offed R uiféal &
S99 H AT PR o IS [HA1 &, H 39 B WHA ! g

#it yara R I (REWUR): AT W] Aifgd], § 39 3R 8199 H A8 el dradl
¢ . (e
S WESAT : UL T B &l &7
()
MADAM SPEAKER: Nothing else will go in record.
(Interruptions) ..."
31eheT wRIGAT ¢ MY Ay

... (cgagm)

* Not recorded.
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MADAM SPEAKER: You sit down.

... (Interruptions)
MADAM SPEAKER: Why are you standing?

... (Interruptions)
MADAM SPEAKER: Nothing else will go in record.

(Interruptions) ... ~
it yar g aotar @ # o 39 A1 W BN D 1ehen, SAN YUY DY AR WRAT S
AT T Sft, ghuH, fUewRA |iEd SR yaTHAT W1ed @I, I8 Sl Raegeel $ed g,
S foU gfehan a1 AT = gl (aE) A AN el Bl DIe B, AS-A1 G fHabrer
PR LR BN AR Bl .. (FAEH) U9 H AN TN BT VS WARATD AAGAT b

gl..(agM) §9 JERl BT AR UAW g8 b1 98 8 Tl . (FauE) d ke |Eq sk
BT A& Pl IRBAIG <A1 AT g ... (FAEF) HIUF BT 81 AN [P & A @ 2
...(FTYT) X9 DY M F o R IS IF od W e o o e & @ s | R g
I 7 AT 21 70 TR RS BYA I A1 o FHoll o, Holl Al g=i BTl .. (F@Em)
T IS oS AHAT USE H I AT 81 ... (aem) FRIewaRe |1eq 30 3779 39 B Bl
SU W g1 BIIGl $H oS AT BT A1l ... (FagH) Bl B 9 I8 741 Bl (aer)
USTg & &9 e A gIb! S &l §9 Al Bl BRI Ybs oM 81 ... (agr) They are

playing to the gallery; they are just playing to the Press. $9& #¥R ¥ <o &t H
e & wer f 79 oy @t fiswei givan et @ ArEd £
LA WA ¢ 7MY 4G S|

... (cgagm)

2 yam R qroran @ dew, e Ae | U 9 WHIS DR Aredl gl . (EEH) 9 U
HER 3% qifelI™e < {31 el b arordl Sft 89 3Ys Biud Bl ey &1 Yfhar o
HAT e 2| ... (@) A 3R $F Bed & 3N TR $F bed 2 .. (F9uT) 3 gl B
S oM & SR, iR @M & 3R & ... (FauF) 3 &1 9 H? L (FaEE) gl B
fFaM @ |1 BIE 3¢ TEl §l T qI IS ofs WA &1 T e A Bl T uSE H At S

* Not recorded.
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T R Bl T I < I 919 DI, A 1 A9 o foranl | (r@gr) M9 WSl ¢l ara™
Sl .. (ger) fastel W) oY §U <o @I arw ?vﬂﬁrltfl, ERERE e eI ATl

T 91 bl gl... (agm)
et HEANGAT : MY T W8T M AN 1 b 2
... (caagm)
el ARIGAT ¢ TWRRA HR Sfl, 3777 It ! 2 31F M7 95 Sy
.. (e
o wara Rig qoman @ G RR H UE I 59 g HA St B HE Bl (FaEH) S &
TH I T —

S fore & oMU 9 89 s oIt A
Uh BB DI WIR Sa9T B BT TT|

AN MUY oY ¥ % o@ | . (Fag™) 9@ 9§ O 9 & STad] o 2| 31 Bl
QY, T A7 DI, (FTGH) AR S ATID! ST ¢ ... (Faem)

* IR fegea H ¥ (@gM) W S I8 YoNRe 2. (@Egr) fUewRd |Ed, &
3TIP] FARS AT TS ©l.... (RIEF) AT HATA B 01| AR 4976, AR fogem™ & e

3MUe |1 ... (RAEH) 89 AMDHI JaRDb oAT ATed ... (Fagr)

SHRI P. CHIDAMBARAM: Madam, hon. Member Shrimati Harsimrat Kaur said
that the Chief Minister of Punjab had either spoken to the Finance Minister or
written to the Finance Minister. He may have told her that but I did not receive
any letter nor did I receive any telephone call ... (Interruptions) Please sit down.
Do not interrupt every line. ... (Interruptions) I heard you patiently and you must
show me the courtesy of hearing me patiently.... (Interruptions) He is a very
senior person. I wish he had telephoned me or I wish he had spoken to me or sent
one of his MPs to speak to me. I am disappointed that I was not the beneficiary of
his advice. But nevertheless ... (Interruptions) Please be patient....
(Interruptions) To set the records straight, this amendment, has been there in the

Wealth Tax Act, has been there since 1993. Between 1993 and 2013 it is

* Expunged as ordered by the Chair.
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nobody’s case that any Finance Minister’s attention was drawn to the fact that
Wealth Tax was leviable on agricultural land. There have been a series of Finance
Ministers since 1993. When, I asked myself, why, the answer is obvious in the
section because it does not include land on which construction of a building is not
permissible under any law. However, as I said, following certain judgments of the
Punjab and Haryana High Court and the Supreme Court, which were rejected at
the admission stage, a misapprehension may have arisen in some quarters that
Wealth Tax is leviable on agricultural land falling within a municipal area or
within the notified peripheral area. As I said and repeated, 1 sincerely appeal to
them to accept and I am sure my friend knows that my reading of the law is
correct. This section did not permit it but an apprehension may have arisen that
under this section that Wealth Tax is leviable on agricultural land. When the
representations were brought to my notice, the first three people who had brought
it to my notice were Mr. Bajwa, Mr. Manish Tewari and Shrimati Preneet Kaur.
Those were the three who first brought it to my notice. Then a much larger
delegation met me and brought it to my notice. I had assured them and they said it
on television yesterday that the policy of the UPA Government was not and is not
to impose Wealth Tax on agricultural land. That should have rested the matter but
I did not rest content with that. I worked hard late last night. I spoke to the Prime
Minister upon his return, got it signed by the President and we have moved the
amendment. The matter should come to an end rather than trade charges. I am
grateful that she has welcomed the amendment. Let us pass the amendment

unanimously. ... (Interruptions)
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MADAM SPEAKER: The question is:

“That the Bill to give effect to the financial proposals of the Central
Government for the financial year 2013-2014 be taken into
consideration.”

The motion was adopted.

MADAM SPEAKER: The House will now take up clause-by-clause consideration
of the Bill.
Clause 2 Income Tax
Amendment made:
Page 2, line 31 for “194LC”, substitute “194 1LC, 194LD”. (1)
(Shri P. Chidambaram)E
MADAM SPEAKER: The question is:
“That clause 2, as amended, stand part of the Bill.”
The motion was adopted.

Clause 2, as amended, was added to the Bill.

Clause 3 Amendment
of section-2
MADAM SPEAKER: The question is:

“That clause 3 stand part of the Bill.”

The motion was adopted.

Clause 3 was added to the Bill.
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Motion Re: Suspension of Rule 80(i)

SHRI P. CHIDAMBARAM: Madam, I beg to move:

85

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 2 to the Finance Bill,

2013 and that this amendment may be allowed to be moved.”

MADAM SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 2 to the Finance Bill,

2013 and that this amendment may be allowed to be moved.”

The motion was adopted.

New Clause 3A

Amendment made:

Page 6, after line 13, insert—

Substitution ‘3A. In the Income-tax Act, for the expression
of reference “the Foreign Exchange Regulation Act, 19737,
of certain wherever it occurs, the expression “the Foreign
expression  Exchange Management Act, 1999” shall be
by other substituted.’. (2)

expression.

46 of
1973.

42 of
1999.

(Shri P. Chidambaram)

MADAM SPEAKER: The question is:
“That new clause 3A be added to the Bill.”
The motion was adopted.

New clause 34 was added to the Bill.
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Clause 4 Amendment of section 10

Amendment made:
Page 8, after line 11, insert—

‘(VIA) in clause (48), for the words “sale of crude oil to any person”, the words
“sale of crude oil, any other goods or rendering of services, as may be notified by

the Central Government in this behalf, to any person” shall be substituted with
effect from the 1% day of April, 2014;.  (3)

(Shri P. Chidambaram)

MADAM SPEAKER: The question is:
“That clause 4, as amended, stand part of the Bill.”
The motion was adopted.
Clause 4, as amended, was added to the Bill.
Clauses 5 to 7 were added to the Bill.

Motion Re: Suspension of Rule 80(i)

SHRI P. CHIDAMBARAM: Madam, I beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 4 to the Finance Bill,
2013 and that this amendment may be allowed to be moved.”

MADAM SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 4 to the Finance Bill,
2013 and that this amendment may be allowed to be moved.”

The motion was adopted.
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New Clause 7A Amendment
of section 43.

Amendment made:

Page 9, after line 35, insert—

‘(7A) In section 43 of the Income-tax Act, in clause
(5), with effect from the 1% day of April, 2014,—

(D in the proviso,—

(A) 1n clause (d), after the words ““a recognised
stock exchange;”, the word “or” shall be
inserted;

(B) after clause (d), the following clause shall
be inserted, namely:—

“(e) an eligible transaction in respect of
trading in commodity derivatives carried out
in a recognised association,”;

(IDthe Explanation shall be numbered as
“Explanation 1” thereof and in the Explanation
1 as so renumbered, for the words “this clause”,
the word, brackets and letter “clause (d)” shall
be substituted;

(Ill)after Explanation 1 as so renumbered, the
following Explanation shall be inserted,
namely:—

‘Explanation 2.— For the purposes of clause
(e), the expressions—

(1) “commodity derivative” shall have the

meaning as assigned to it in Chapter VII of the
Finance Act, 2013;

(1) “eligible transaction” means any
transaction,—
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(A) carried out electronically on screen-
based systems through  member or an
intermediary, registered under the bye-laws,
rules and regulations of the recognised
association for trading in commodity
derivative in accordance with the provisions
of the Forward Contracts (Regulation) Act,
1952 and the rules, regulations or bye-laws
made or directions issued under that Act on a
recognised association; and

(B) which is supported by a time stamped
contract note issued by such member or
intermediary to every client indicating in the
contract note, the unique client identity
number allotted wunder the Act, rules,
regulations or bye-laws referred to in sub-
clause (A), unique trade number and
permanent account number allotted under this
Act;

(iil)) “recognised association” means a
recognised association as referred to in clause
(j) of section 2 of the Forward Contracts
(Regulation) Act, 1952 and which fulfils such
conditions as may be prescribed and is
notified by the Central Government for this

purpose;’.’ 4)

74 of
1952.

74 of
1952.

88

(Shri P. Chidambaram)

MADAM SPEAKER: The question is:

“That new clause 7A be added to the Bill.”

The motion was adopted.

New clause 74 was added to the Bill.

Clauses 8 and 9 were added to the Bill.
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Clause 10 Amendment of section 80C
MADAM SPEAKER: Shri Sanjay Dhotre to move amendment no. 34 — not
present.
Shri Bhartruhari Mahtab to move amendment no. 35 — not present.
The question is:
“That clause 10 stand part of the Bill.”
The motion was adopted.
Clause 10 was added to the Bill.
Clauses 11 and 12 were added to the Bill.

Clause 13 Insertion of new section 80 EE
MADAM SPEAKER: Amendment nos. 36 to 41 — Members not present.
The question is:
“That clause 13 stand part of the Bill.”
The motion was adopted.
Clause 13 was added to the Bill.
Clause 14 was added to the Bill.

Clause 15 Amendment of Section 80GGB
MADAM SPEAKER: Amendment nos. 42 and 43 — Members not present.
The question is:
“That clause 15 stand part of the Bill.”

The motion was adopted.

Clause 15 was added to the Bill.
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Clause 16 Amendment of section 80GGC
MADAM SPEAKER: Amendment nos. 44 and 45 — Members not present.
The question is:
“That clause 16 stand part of the Bill.”
The motion was adopted.
Clause 16 was added to the Bill.
Clauses 17 to 20 were added to the Bill.E

Clause 21 Amendment of section 90
Amendments made:

Page 12, after line 27, insert —

‘(ba) in sub-section (4), for the words ““a certificate, containing such particulars as
may be prescribed, of his being a resident”, the words ““a certificate of his being a
resident” shall be substituted;’. (%)

(Shri P. Chidambaram)

Page 12, for lines 30 to 32, substitute —

“(5) The assessee referred to in sub-section (4) shall also provide such other
documents and information, as may be prescribed.”.  (6)

(Shri P. Chidambaram)

MADAM SPEAKER: The question is:
“That clause 21, as amended, stand part of the Bill

The motion was adopted.

Clause 21, as amended, was added to the Bill
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Clause 22 Amendment of section 90A

Amendments made:-
Page 12, after line 38, insert —

‘(ba) in sub-section (4), for the words “a certificate, containing such particulars as
may be prescribed, of his being a resident”, the words “a certificate of his being a
resident” shall be substituted;’. (7)

Shri P. Chidambaram
Page 12, for lines 41 to 43, substitute —

“(5) The assessee referred to in sub-section (4) shall also provide such other
documents and information, as may be prescribed.”.  (8)

Shri P. Chidambaram
MADAM SPEAKER: The question is:
“That clause 22, as amended, stand part of the Bill.”

The motion was adopted.
Clause 22, as amended, was added to the Bill.
Clauses 23 and 24 were added to the Bill.

Clause 25 Amendment of Section 115A
Amendment made:

Page 16, for lines 17 to 23, substitute —

25. In section 115A of the Income-tax Act, in sub-section
(1), with effect from the 1st day of April, 2014, -

(I) in clause (a),—

(A) after sub-clause (iiaa), the following sub-clause shall be inserted,
namely:-

“(iiab) interest of the nature and extent referred to in section
194LD; or”;
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(B) in item (BA), after the words, brackets, figures and letters “sub-
clause (iiaa)”, the words, brackets, figures and letters “or sub-clause
(i1ab)” shall be inserted;

(C) mn item (D), for the words, brackets, figures and letters “sub-
clause (iiaa)”, the words, brackets, figures and letters “sub-clause
(i1aa), sub-clause (iiab)” shall be substituted;

(IT) in clause (b), for sub-clauses (A), (AA), (B) and (BB), the following sub-
clauses shall be substituted, namely:-

“(A) the amount of income-tax calculated on the income by way of royalty,
if any, included in the total income, at the rate of twenty-five per cent.;

(B) the amount of income-tax calculated on the income by way of fees for
technical services, if any, included in the total income, at the rate of twenty-

five per cent.; and”; 9)
Shri P. Chidambaram

MADAM SPEAKER: The question is:

“That clause 25, as amended, stand part of the Bill. ”
The motion was adopted.
Clause 25, as amended, was added to the Bill

Motion Re: Suspension of rule 80 (i)

SHRI P. CHIDAMBARAM : I beg to move:
“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 10 to the Finance
Bill, 2013 and that this amendment may be allowed to be moved.”
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MADAM SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 10 to the Finance
Bill, 2013 and that this amendment may be allowed to be moved.”

The motion was adopted.

New Clause 25A Amendment of Section 115AD

Amendment made:

Page 16, after line 23, insert--
25A. In section 115AD, in sub-section (1), in item (i), with effect
from the 1st day of April, 2014, the following proviso shall be

inserted, namely:—
“Provided that the amount of income-tax calculated on the

income by way of interest referred to in section194 LD shall

JEIEE)

be at the rate of five per cent.;”.’. (10)
(Shri P. Chidambaram)

MADAM SPEAKER: The question is:
“That new clause 25A be added to the Bill.
The motion was adopted.
New Clause 254 was added to the Bill
The clauses 26 to 31 were added to the Bill
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Motion Re: Suspension of rule 80(i)

SHRI P. CHIDAMBARAM : I beg to move:
“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 11 to the Finance
Bill, 2013 and that this amendment may be allowed to be moved.”

MADAM SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No.11 to the Finance
Bill, 2013 and that this amendment may be allowed to be moved.”

The motion was adopted.

New Clause 31A Amendment of Section 138

Amendment made:
Page 19, after line 5, insert—

‘31A. In section 138 of the Income-tax Act, in sub-section (1), in clause (a),

in sub-clause (i), for the words, figures, brackets and letter “section 2(d) of

the Foreign Exchange Regulation Act, 1947, the words, brackets, letter 7 of 1947.
and figures “clause (n) of section 2 of the Foreign Exchange Management

Act, 1999” shall be substituted.’. (11) 42 of 1999.

(Shri P.Chidambaram)
MADAM SPEAKER: The question is:
“That new clause 31A be added to the Bill.
The motion was adopted.
New clause 31 was added to the Bill.
Clauses 32 to 36 were added to the Bill.
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Clause 37 Amendment of section 153
Amendment made:

Page 21, for line 8, substitute—
‘37. In section 153 of the Income-tax Act,—

(I) in sub-section (1), for the third proviso, the following proviso
shall be substituted and shall be deemed to have been substituted
with effect from the 1st day of July, 2012, namely:—

‘Provided also that in case the assessment year in which the
income was first assessable is the assessment year commencing on
the 1st day of April, 2009 or any subsequent assessment year and
during the course of the proceeding for the assessment of total
income, a reference under sub-section (1) of section 92CA is made,
the provisions of clause (a) shall, notwithstanding anything
contained in the first proviso, have effect as if for the words “two
years", the words “three years" had been substituted.’;

(IT) in sub-section (2), for the fourth proviso, the following proviso
shall be substituted and shall be deemed to have been substituted
with effect from the 1st day of July, 2012, namely:—

‘Provided also that where the notice under section 148 was
served on or after the 1st day of April, 2010 and during the course of
the proceeding for the assessment or reassessment or recomputation
of total income, a reference under sub-section (1) of section 92CA is
made, the provisions of this sub-section shall, notwithstanding
anything contained in the second proviso, have effect as if for the
words "one year", the words "two years" had been substituted.’;

(IIT) in sub-section (2A), for the fourth proviso, the following
proviso shall be substituted and shall be deemed to have been
substituted with effect from the 1st day of July, 2012, namely:—

‘Provided also that where the order under section 254 is
received by the Chief Commissioner or Commissioner or, as the case
may be, the order under section 263 or section 264 is passed by the
Commissioner on or after the 1st day of April, 2010, and during the
course of the proceeding for the fresh assessment of total income, a
reference under sub-section (1) of section 92CA is made, the
provisions of this sub-section shall, notwithstanding anything
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contained in the second proviso, have effect as if for the words "one
year", the words "two years" had been substituted.’;

(IV) in Explanation 1,—’. (12)

(Shri P. Chidambaram)

MADAM SPEAKER: The question is:
“That clause 37, as amended, be added to the Bill. ”

The motion was adopted.

Clause 37, as amended, was added to the Bill.

Clause 38 Amendment of section 153 B

Amendment made:

Page 21, for line 31, substitute—

‘38. In section 153B of the Income-tax Act, in sub-section (1),—

(a) for the fourth proviso, the following proviso shall be substituted
and shall be deemed to have been substituted with effect from the 1st
day of July, 2012, namely:—

‘Provided also that in case where the last of the
authorisations for search under section 132 or for requisition
under section 132A was executed during the financial year
commencing on the 1st day of April, 2009 or any subsequent
financial year and during the course of the proceeding for the
assessment or reassessment of total income, a reference under
sub-section (1) of section 92CA is made, the provisions of
clause (a) or clause (b) of this sub-section, shall,
notwithstanding anything contained in clause (i) of the second
proviso, have effect as if for the words "two years", the words
"three years" had been substituted:’;

(b) for the sixth proviso, the following proviso shall be
substituted and shall be deemed to have been substituted with
effect from the 1st day of July, 2012, namely:—
‘Provided also that in case where the last of the
authorisations for search under section 132 or for
requisition under section 132A was executed during
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the financial year commencing on the 1st day of April,
2009 or any subsequent financial year and during the
course of the proceeding for the assessment or
reassessment of total income, in case of other person
referred to in section 153C, a reference under sub-
section (1) of section 92CA is made, the period of
limitation for making the assessment or reassessment
in case of such other person shall, notwithstanding
anything contained in clause (i1) of the second proviso,
be the period of thirty-six months from the end of the
financial year in which the last of the authorisations for
search under section 132 or for requisition under
section 132A was executed or twenty-four months
from the end of the financial year in which books of
account or documents or assets seized or requisitioned
are handed over under section 153C to the Assessing
Officer having jurisdiction over such other person,
whichever is later.’;

(c) in the Explanation,—’. (13)

(Shri P. Chidambaram)

MADAM SPEAKER: The question is:
“That clause 38, as amended, stand part of the Bill. ”
The motion was adopted.
Clause 38, as amended, was added to the Bill.
Clauses 39 to 41 were added to the Bill.E

Clause 42 Insertion of new section 194-1A
Amendment made:
Page 22, after line 22, insert—
“(3) The provisions of section 203 A shall not apply to a person
required to deduct tax in accordance with the provisions of this
section.”.  (14)

(Shri P. Chidambaram)
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MADAM SPEAKER: The question is:
“That clause 42, as amended, stand part of the Bill.”
The motion was adopted.

Clause 42, as amended, was added to the Bill.

Clause 43 Amendment of section 194 L.C
Amendment made:

Page 22, for lines 28 to 42, substitute—

_ _ Inserti
‘43. After section 194LC of the Income-tax Act, with effect from Ort{slf;vt,on
the 1* day of June, 2013, the following section shall be inserted, ieg‘z;f’lr)l

namely:--

Income by way “194LD. (1) Any person who is responsible for paying

of interest on to a person being a Foreign Institutional Investor or a
certain bonds _ ' _ _

and Qualified Foreign Investor any income by way of interest
Government

secutities. referred to in sub-section (2), shall, at the time of credit of
such income to the account of the payee or at the time of
payment of such income in cash or by the issue of a cheque or
draft or by any other mode, whichever is earlier, deduct
income-tax thereon at the rate of five per cent.

(2) The income by way of interest referred to in sub-
section (1) shall be the interest payable on or after the 1 * day
of June, 2013 but before the 1% day of June, 2015 in respect
of investment made by the payee in—

(1) a rupee denominated bond of an Indian company;
or
(11) a Government security:
Provided that the rate of interest in respect of bond referred

to in clause (1) shall not exceed the rate as may be notified by

the Central Government in this behalf.
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Explanation—For the purpose of this section,—

(a) “Foreign Institutional Investor” shall have the meaning
assigned to it in clause (a) of the Explanation to section
115AD;

(b) “Government security” shall have the meaning
assigned to it in clause (b) of section 2 of the Securities
Contracts (Regulation) Act,1956;

(¢) “Qualified Foreign Investor” shall have the meaning
assigned to it in the Circular, No. Cir/IMD/DF/14/2011, dated
the 9" August, 2011, as amended from time to time, issued by
the Securities and Exchange Board of India, under section 11
of the Securities and Exchange Board of India Act, 1992.”.

(15)
(Shri P. Chidambaram)

MADAM SPEAKER: The question is:
“That clause 43, as amended, stand part of the Bill.”
The motion was adopted.

Clause 43, as amended, was added to the Bill.

Motion Re: Suspension of Rule 80(i)
SHRI P.CHIDAMBARAM: Madam, I beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill

and relevant to the subject matter of the clause to which it
relates, in its application to the Government amendment No. 16 to
the Finance Bill, 2013 and that this amendment may be allowed to
be moved.”

MADAM SPEAKER: The question is

42 of
1956.

15 of
1992.
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“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 16 to the Finance
Bill, 2013 and that this amendment may be allowed to be moved.”

The motion was adopted.

New Clause 43A Amendment of section 195

Amendment made:
Page 22, after line 42, insert--
‘43A. In section 195 of the Income-tax Act, in sub-section
(1), after the word, figures and letters “section 194LC”, the words,
figures and letters “or section 194LD” shall be inserted with effect

from the 1% day of June, 2013; (16)
(Shri P. Chidambaram)

MADAM SPEAKER: The question is:
“That new clause 43 A be added to the Bill.”

The motion was adopted.

New clause 434 was added to the Bill.

Motion Re: Suspension of Rule 80(i)

SHRI P.CHIDAMBARAM: Madam, I beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill

and relevant to the subject matter of the clause to which it
relates, in its application to the Government amendment No. 17 to
the Finance Bill, 2013 and that this amendment may be allowed to

be moved.”

MADAM SPEAKER: The question is
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“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 17 to the Finance
Bill, 2013 and that this amendment may be allowed to be moved.”

The motion was adopted.

New Clause 43B A mendment of section 196D.

Amendment made:
Page 22, after line 42, insert--
43B. In section 196D of the Income-tax Act, in sub-section (1), for
the words, brackets, letters and figures “any income in respect of
securities referred to in clause (a) of sub-section (1) of section 115AD
is payable”, the words, brackets, letters and figures “any income in
respect of securities referred to in clause (a) of sub-section (1) of
section 115AD, not being income by way of interest referred to in
section 194 LD, is payable” shall be substituted with effect from the 1%
day of June, 2013; (17)
(Shri P. Chidambaram)
MADAM SPEAKER: The question is:
“That new clause 43B be added to the Bill.”
The motion was adopted.

New clause 43B was added to the Bill.
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Motion Re: Suspension of Rule 80(i)

SHRI P.CHIDAMBARAM: Madam, I beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill

and relevant to the subject matter of the clause to which it
relates, in its application to the Government amendment No. 18 to
the Finance Bill, 2013 and that this amendment may be allowed to

be moved.”

MADAM SPEAKER: The question is

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 18 to the Finance
Bill, 2013 and that this amendment may be allowed to be moved.”

The motion was adopted.

New Clause 43C Amendment of section 204

Amendment made:
Page 22, after line 42, insert—
43C. In Section 204,--

(A) in clause (iia), for the words ‘“‘authorised dealer”, the words

“authorised person” shall be substituted;

(B) in the Explanation, for clause (b), the following clause shall be

substituted, namely:-

‘(b) ““authorised person” shall have the meaning assigned to it in 49 of

clause (c) of section 2 of the Foreign Exchange Management Act, 1999.

1999.”; (18)
(Shri P. Chidambaram)
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MADAM SPEAKER: The question is:
“That new clause 43C be added to the Bill.”
The motion was adopted.

New clause 43C was added to the Bill.

Motion Re: Suspension of Rule 80(i)
SHRI P.CHIDAMBARAM: Madam, I beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill

and relevant to the subject matter of the clause to which it
relates, in its application to the Government amendment No. 19 to
the Finance Bill, 2013 and that this amendment may be allowed to
be moved.”

MADAM SPEAKER: The question is

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 19 to the Finance
Bill, 2013 and that this amendment may be allowed to be moved.”

The motion was adopted.

New Clause 43D Amendment of section 206AA.
Amendment made:
Page 22, after line 42, insert—
43D. In section 206AA of the Income-tax Act, after sub-section
(6), the following sub-section shall be inserted with effect from the
1* day of June, 2013,—
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“(7) The provisions of this section shall not apply in respect of
payment of interest, on long-term infrastructure bonds, as referred to
in section 194LC, to a non-resident, not being a company, or to a
foreign company. ”;  (19)
(Shri P. Chidambaram)
MADAM SPEAKER: The question is:
“That new clause 43D be added to the Bill.”
The motion was adopted.

New clause 43D was added to the Bill.

Motion Re: Suspension of Rule 80(i)
SHRI P.CHIDAMBARAM: Madam, I beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill

and relevant to the subject matter of the clause to which it
relates, in its application to the Government amendment No. 20 to
the Finance Bill, 2013 and that this amendment may be allowed to
be moved.”

MADAM SPEAKER: The question is

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 20 to the Finance
Bill, 2013 and that this amendment may be allowed to be moved.”

The motion was adopted.

New Clause 43E Amendment of section 206C.

Amendment made:

Page 22, after line 42, insert—
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‘43E. In sub-section (1D) of section 206C of the Income-tax
Act, the brackets and words “(excluding any coin or any other article
weighing ten grams of less)” shall be omitted with effect from the 1*
day of June, 2013.. (20)
(Shri P. Chidambaram)
MADAM SPEAKER: The question is:
“That new clause 43E be added to the Bill.”
The motion was adopted.
New clause 43F was added to the Bill.
Clauses 44 to 46 were added to the BillE

Motion Re: Suspension of Rule 80(i)

SHRI P. CHIDAMBARAM: Madam, I beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No.21 to the Finance
Bill, 2013 and that this amendment may be allowed to be moved.”

MADAM SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 21 to the Finance
Bill, 2013 and that this amendment may be allowed to be moved.”

The motion was adopted.
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New Clause 46A Amendment of section 252.
Amendment made:

Page 23, after line 35, insert—

‘46A. In section 252 of the Income-tax Act, for sub-
section (3), the following sub-section shall be substituted
with effect from the 1* day of June, 2013, namely:—

“(3) The Central Government shall appoint—

(a) a person who is a sitting or retired Judge of a High
Court and who has completed not less than seven
years of service as a Judge in a High Court; or

(b) the Senior Vice-President or one of the Vice-
Presidents of the Appellate Tribunal,

to be the President thereof.”.’ (21)

(Shri P. Chidambaram)

MADAM SPEAKER: The question is:
“That New Clause 46A be added to the Bill.”
The motion was adopted.
New Clause 464, was added to the Bill.
Clauses 47 to 50 were added to the Bill.

Clause 51 Amendment of section 2.
Amendment made:

Page 24, for lines 15 to 41, substitute—

’51. In section 2 of the Wealth-tax Act, 1957 (hereinafter 27 of 1957
referred to as the Wealth-tax Act), in clause (ea), in
Explanation -

(A) in clause (b), for the words “but does not include land on
which construction of a building”, the following shall be
substituted and shall be deemed to have been substituted
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with effect from the 1% day of April, 1993, namely:-

“but does not include land classified as agricultural land in
the records of the Government and used for agricultural
purpose or land on which construction of a building”;

(B) for clause (b) as so amended, the following clause shall
be substituted with effect from the 1% day of April, 2014,
namely:-

‘(b) “urban land” means land situate-

(1) in any area which is comprised within the jurisdiction of a
municipality (whether known as a municipality, municipal
corporation, notified area committee, town area committee,
town committee, or by any other name) or a cantonment
board and which has a population of not less than ten
thousand; or

(1) in any area within the distance, measured aerially,-

(I) not being more than two kilometers, from the local limits
of any municipality or cantonment board referred to in sub-
clause (i) and which has a population of more than then
thousand but not exceeding one lakh; or

(IT) not being more than six kilometers, from the local limits
of any municipality or cantonment board referred to in sub-
clause (i) and which has a population of more than one lakh
but not exceeding ten lakh; or

(ITIT) not being more than eight kilometers, from the local
limits of any municipality or cantonment board referred to in
sub-clause (i) and which has a population of more than ten
lakh,

but does not include land classified as agricultural land in the
records of the Government and used for agricultural
purposes or land on which construction of a building is not
permissible under any law for the time being in force in the
area in which such land is situation or the land occupied by
any building which has been constructed with the approval
of the appropriate authority or any unused land held by the
assessee for industrial purposes for a period of two years
from the date of its acquisition by him or any land held by
the assessee as stock-in-trade for a period of ten years from
the date of its acquisition by him.

107
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Explanation.-For the purposes of clause (b) of Explanation
1, “population” means the population according to the last
preceding census of which the relevant figures have been
published before the date of valuation.’.’ (67)

(Shri P. Chidambaram)

MADAM SPEAKER: The question is:

“That clause 51, as amended, stand part of the Bill.”
The motion was adopted.
Clause 51, as amended, was added to the Bill.
Clauses 52 to 66 were added to the Bill.
... (Interruptions)

13.37 hrs

At this stage, Shrimati Harsimrat Kaur Badal and some other
hon. Members left the House.

Clause 67 Amendment of section 129C

MADAM SPEAKER: Prof. Sk. Saidul Haque Not present.

The question is:

“That clause 67 stand part of the Bill.”
The motion was adopted.
Clause 67 was added to the Bill.
Clauses 68 to 92 were added to the Bill.
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Clause 93 Amendment of Act 32 of 1994

Amendment made:

Page 32, for lines 4 to 7, substitute—

Special “99. (1) Notwithstanding anything
provision contained in section 66, as it stood prior to
for taxable the 1* day of July, 2012, or in section 66B,
services no service tax shall be levied or collected in
provided by respect of taxable services provided by the
Indian Indian Railways during the period prior to

Railways. the 1* day of October, 2012.
(2) No refund shall be made of service tax
paid in respect of taxable services provided
by the Indian Railways during the said
period prior to the 1% day of October,
2012.. (22)

(Shri P. Chidambaram)
MADAM SPEAKER: The question is:
“That clause 93, as amended, stand part of the Bill.”
The motion was adopted.
Clause 93, as amended, was added to the Bill.
Clauses 94 to 125 were added to the Bill.
The First Schedule and the Second Schedule were added to the Bill.

Third Schedule
Amendment made:
Page 50, after line 6, insert — THE
‘(1A) in Chapter 8, — THIRD
(a) in tariff item 0801 32 10, for the entry in column SCHEDU
(4), the entry “70% shall be substituted; LE.

(b)in tariff item 0801 32 20, for the entry in column
(4), the entry “70%” shall be substituted;

(c) in tariff item 0801 32 90, for the entry in column
(4), the entry “70%" shall be substituted;’.

(Shri P. Chidambaram)
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MADAM SPEAKER: The question is:
“That the Third Schedule, as amended, stand part of the Bill.”

The motion was adopted.
The Third Schedule, as amended, was added to the Bill.
The Fourth Schedule, the Fifth Schedule and the Sixth Schedule
were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

SHRI P. CHIDAMBARAM : Madam, I beg to move:
“That the Bill, as amended, be passed.”

MADAM SPEAKER: The question is:
“That the Bill, as amended, be passed.”
The motion was adopted.

MADAM SPEAKER: A number of new clauses have been added to the Bill. |
direct that the subsequent clauses, wherever required, may be re-serialised
accordingly.

The House stands adjourned to meet on Thursday, the 2" May, 2013 at
11.00 a.m.

13.40 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Thursday, May 2, 2013/ Vaisakha 12, 1935 (Saka).
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